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 Mr.  DEPUTY—SPEAKER
 (b)  That  a  Minister  shall  not  be

 eligible  for  election  as  a  Member  of
 the  Committee  and  that  if  a  Member
 after  his  election  to  the  Committee  is
 appointed  a  Minister,  he  shall  cease  to
 be  a  Member  thereof  from  the  date  of
 such  appointment  ;

 (2)  That  the  functions  of  the  Com-
 mittee  shall  be  :—

 (i)  to  consider  the  reports  sub-
 mitted  by  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  under  arti-
 cle  338(2)  of  the  Constitu-
 tion  and  to  report  to  both  the
 Houses  as  to  the  measures
 that  should  be  taken  by  the
 Union  Government  in  res-
 pect  of  matters  within  the  pur-
 view  of  the  Union  Govern-
 ment  including  the  Adminis-
 trations  of  the  Union  territo-
 ries  ;
 to  report  to  both  the  Houses
 on  the  action  taken  by  the
 Union  Government  and  the
 Administrations  of  the  Union
 territories  on  the  measures
 proposed  by  the  Committee  ;

 (iii)  to  examine  the  measures  taken
 by  the  Union  Government
 to  secure  due  representation
 of  the  Scheduled  Castes  and
 the  Scheduled  Tribes  in  ser-
 vices  and  posts  under  its
 control  (including  apoint-
 ments  in  the  public  sector
 undertakings,  statutory  and
 semi-Government  Bodies  and
 in  the  Union  territories)  ha-
 ving  regard  to  the  provisions
 of  article  335  ;
 to  report  to  both  the  Houses
 on  the  working  of  the  welfare
 programmes  for  the  Sche-
 duled  Castes  and  the  Sche-
 duled  Tribes  in  the  Union
 territories  ;

 (ii)

 (iv)

 to  consider  generally  and  to
 report  to  both  the  Houses  on
 all  matters  concerning  the
 welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes
 which  fall  within  the  purview

 (v)

 Welfare  Committee  AUGUST  30,  1968  Central  Govt.  employees  3542
 Demands  (M.)

 of  the  Union  Government
 including  the  Administrations
 of  the  Union  territories  ;  and

 (vi)  to  examine  such  of  the  matters
 as  may  seem  fit  to  the  Com-
 Mittee  or  are  specifically
 referred  to  it  by  the  House  or
 the  Speaker  ;

 (3)  That  the  members  of  the  Com-
 mittee  shall  hold  office  for  a  period  of
 of  two  years  from  the  date  of  the  first
 meeting  of  the  Committee  ;

 _(4)  That  in  order  to  constitute  a
 sitting  of  the  Committee  the  quorum
 shall  be  ten  ;

 (5)  That  in  all  other  respects  the
 Rules  of  Procedure  of  this  House
 relating  to  Parliamentary  Committees
 shall  apply  with  such  variations  and

 medineations
 as  the  Speker  may  make;

 an
 (6)  That  this  House  do  recommend

 to  the  Rajya  Sabha  that  the  Rajya
 Sabha  do  join  in  the  Committee  and
 communicate  to  this  House  the  names
 of  members  elected  from  amongst
 the  members  of  the  Rajya  Sabha  to  the
 Committee  as  mentioned  above.”

 The  motion  was  adopted.

 14.44  hrs.
 MOTION  RE:  CENTRAL  GOVERN-
 MENTS  EMPLOYEES

 MR.  DEPUTY -  SPEAKER:  We
 shall  now  take  up  Shri  Kanwar
 Lal  Gupta’s  motion.  We  have
 already  made  some  inroads  into
 the  private  Members  Bills  time.
 Two  hours  have  been  allotted  and
 I  request  the  House  to  finish  the
 discussion  with  in  those  two
 hours.  The  mover  will  take  up  ten
 minutes  and  will  need  five  minutes
 for  reply:  the  Minister  well  take
 15  minutes.  Half  an  hour  is  gone.
 Other  hon.  Members  may  take
 five  minutes  each.
 SHRI  5.  A.  DANE,  (Bombay  Central
 South):  Ten  minutes.

 MR.  DEPUTY-SPEAKER:  Then,
 we  shall  have  to  extend  the  time  again.
 You  have  made  the  procedure
 topsy-turvoy  today.
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 MR.  DEPUTY-  SPEAKER:  The
 Prime  Minister  is  here.

 MR.  DEPUTY-SPEAKER  :  He  is
 coming.

 St  कंवर  लाल  गुप्त:  उपाध्यक्ष  महोदय,
 मैं  आप  की  आज्ञा  से  सदन  के  सामने
 अपना  यह  प्रस्ताव  रखता  हूं:

 “That  this  House  expresses  its
 concern  at  the  refusal  of  the  Govern-
 ment  to  refer  the  demands  of  the
 Central  Government  employees  16
 garding  need-based  minimum  wage
 and  merger  of  dearness  allowance
 with  pay  for  arbitration  and  calls
 upon  the  Government  to  refer  these
 demands  for  arbitration.”

 सरकारी  कर्मचारियों  की  तरफ़  से
 चार  मांगें  रखी  जा  रही  हैं:

 (1)  उन  को  नीड-बेस्ड  मिनिमम  वेजिज़
 मिलनी  चाहिए;  (2)  वेजिज़  का  पूरा
 न्यूट्लाइजेशन  होना  चाहिए;  (3)
 तन्ख्वाह  के  साथ  डी०  ए०  को  मिला  देना

 चाहिए;  और  (4)  रिटायरमेंट  की

 एज  में  कोई  परिवर्तन  नहीं  करना  चाहिए

 इन  चार  मांगों  के  लिए  सरकारी
 कर्मचारी  पिछले  काफ़ी  दिनों  से  आन्दोलन
 कर  रहे  हैं।  इन  मांगों  को  पूरा  कराने

 के  दो  ही  तरिके  हो  सकते  हैं।  एक
 तरीका  तो  येह  है  कि  वे  आन्दोलन  करें
 और  दूसरा  तरीका  यह  है  कि  वे  बातचीत
 करें।  इस  सम्बन्ध  में  तीसरा  कोई  तरीका

 उसी  समय  एक  यह
 सामने  आया  कि  कोई  न  कोई  ऐसी
 मशीनरी  बनाई  जानी  चाहिए,  जो  इंगलैंड
 की  न्हिटले  कौंसिल  के  आधार  पर  बनाई
 जाए;  और  वह  मशीनरी  सरकारी
 कर्मचारियों की  तकलीफ़ों  और  ग्रीवांसिज्ध

 “  But  I  must  say  this  :  that  it  is
 our  desire  to  have  some  machinery
 for  settling  all  matters  between  the
 Government  servants  and  their  offi-
 cers  or  the  Government  by  concilia-
 tion,  negotiation  and,  if  necessary,
 even  by  reference  to  arbitration.  We
 hope  that  they  live  as  a  family  which
 is  pledged  to  serve  the  masses.”

 उस  समय  के  गृह  मंत्री,  पंडित  पन्त,
 ने  यह  भावना  व्यक्त  की  थी।  इस  का
 मतलब  यह  है  कि  उस  समय  सरकार

 दिशा  दी  कि  किस  तरह  सरकारी
 कर्मचारियों की  मांगों  को  पूरा  करना
 चाहिए।
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 हमारे  प्रधान  मंत्री  ने  मुबारकबाद का

 कहा:

 “अट  Prime  Minister  said  that
 the  Government  employees  were
 members  of  the  family  of  the  Govern-
 ment.  They  had  an  important  role
 to  play  in  the  economic  and  social
 development  and  serve  the  interests
 of  the  people.  She  hoped  that  the
 scheme  would  be  worked  in  a  spirit
 of  co-operation,  understanding  and
 goodwill  on  the  part  ofal!  concerned.”

 उसे  अबसर  पर  श्री  नन्दा  ने  कहा:

 “Mr.  Nanda  said  that  the  con-
 comitance  of  arbitration  was  the
 elimination  of  direct  action  or  an
 agitational  approach.  An  under-
 taking  to  abjure  strikes  was  intré-
 duced  in  this  scheme.”

 यह  जो  स्कीम  आई,  उस  के  .पीछे
 एक  ही  उद्देश्य  था  कि  ऐसे  किसी  भी
 प्रकार  के  ऐजोटेशन,  हड़ताल  और
 आन्दोलन  को  एवायड  किया  जाये,  जिसे
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 आर्वीट्रिन  में  जाना  चाहिए  ।  जब  इस
 तरह  को  आत  सरकार  को  उन्होंने
 कहीं  और  कहा  कि  अडिसऐग्रीमेंट

 ve  If  there  is  no  agreement  between
 the  two  sides,  the  matter  may  be
 transmitted  to  a  committee  of  the
 Council  for  further  examination  and
 report.  But  if  a  final  disagreement
 is  recorded  and  the  matter  is  one  for
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 which  compulsory  arbitration  is
 provided,  it  shall  be  referred  to  arbi-
 tration  if  so  desired  by  either  side.
 In  other  cases,  Government  will  take
 action  according  to  its  own  judgment.

 “The  compulsory  arbitration  shall
 be  limited  to  pay  and  allowance,
 weekly  hours  of  work  and  leave..”

 तो  इस  का  मतलब  स्पष्ट  हैकि  13  वीं
 धारा  और  16वीं  धारा को  पढ़ने

 के  बाद  डिसऐग्रीमेंट एक  बार  हो  गया
 तो  अगर  एक  पक्ष  भी  चाहे  तोआप  को
 कम्पलसरी  आार्बद्रिंशन में जाना पड़ेगा । में  जाना  पड़ेगा  ।
 इस  के  अलावा  दूसरा  कोई  रास्ता  नहीं
 है।

 गृह-कार्य  मंत्री  त्री  यशावन्त  राव
 चव्हाण):  आप  ने  13  को  गलत  तरीके
 से  पढ़ा।

 आओ  कंवर  लाल  गुप्त:  मैं  फिर  पढ़े
 देता  हूं:

 “If  there  is  no  agreement  between
 the  two  sides” —

 There  is  no  agreement  between  the
 two  sides  here—

 “the  matter  may  be  transmitted
 to  a  committee  of  the  council  for
 further  examination  and  report.  But
 if  a  final  disagreement  is  recorded” —
 it  is  recorded  here—

 *  आते  the  matter  is  one  for  which
 compulsory  arbitration  is  provided,
 it  shall  be  referred  to  arbitration  if
 so  desired  by  either  side.”

 और  कम्पलसरी  आबिटेंशन  प्रोवाइड

 हुआ  है  किस  किस  चीज  में,  वह  16वीं
 दफा  में  है:

 25—8  LSD/68
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 ने  छोड़ा  नहीं
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 “Perhaps  it  is  not  known  that  the
 need-based  minimum  wages  was  a
 unanimous  recommendation,  una-
 nimous  not  only  on  the  part  of
 the  workers’  representatives— wor- kers’  representatives,  of  course,  ag-
 reed  to  it—but  all  the  employers
 also,  the  representatives  of  various
 sections  of  the  employers  also  agreed
 to  it.  Then  the  States  concerned,
 the  Ministers,  Secretaries,  all  agreed
 to  it.  Why  did  they  agree?  They
 agreed  because  it  was  a  kind  of  a
 package  deal.  By  agreeing  to  it
 they  were  getting  rationalisation,
 discipline  in  industry  and  so  on.”

 यह  नन्दा जी  जब  लेबर  मिनिस्टर  थे  तो
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 [a  कंवर  लाल  गुप्त]

 MR.  DEPUTY-SPEAKER  :  Moticn
 moved  :

 “That  this  House  expresses  its
 concern  at  the  refusal  of  the  Gov-
 ernment  to  refer  the  demands  of
 the  Central  Government  employees
 regarding  need-based  minimum  wage
 and  merger  of  dearness  allowance
 with  pay  for  arbitration  and  calls
 upon  the  Government  to  refer  these
 demands  for  arbitration.”
 There  are  two  amendments.  Are

 they  being  moved?
 Sov

 “SHRI  5.  A.  DANGE:  I  beg  to
 “move :

 That  in  the  motion,—
 add  at  the  end—-

 “failing  which,  the  employees  will
 be  fully  justified  in  resorting  to  a
 protest  token  strike  throughout  the
 country  on  the  19th  September,
 1968".  (a)

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 1  beg  to  move:

 That  in  the  motion,—
 for  “calls  upon  the  Government

 to  refer  these  demands  for  arbitra-
 tion’.

 substitute —
 “regrets  and  terms  this  as  a  breach

 of  faith  and  violation  of  accepted
 principle  of  compulsory  arbitration
 in  accordance  with  the  Constitution
 of  the  J.C.M.  and  thercfore  calls
 upon  the  Government  to  honour
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 its  commitment  and  refer  these
 demands  for  arbitration  before  the
 19th  September,  1968—the  day  on
 which  27  lakhs  of  Central  Govern-
 ment  employees  are  going  on  a
 day’s  token  strike  against  this
 injustice.”  (2)

 MR.  DEPUTY-SIEAKER:  The
 motion  and  the  amendments  are  be-
 fore  the  House.

 SHRIMATI  TARKESHWARI
 SINHA  (Barh)  :  Mr.  Deputy-Speaker,
 Sir,  the  hon.  mover,  when  he  was
 speaking,  did  express  concern  and
 sympathy  with  the  cause  of  the  em-
 ployees  and  nobody  can  have  another
 opinion  of  this  issue.  We—all  have
 concern  and  sympathy  and  some
 understanding  if  not  complete  under-
 standing;  we  do  not  claim  to,  have
 that—about  their  problems.  But  the
 question  is  this.  Why  was  the  joint
 consultative  machinery  at  all  initiated  ?
 The  very  principle  underlying  the
 joint  consultative  committee  and  com-
 pulsory  arbitration  was  1०0  bring
 about  harmonious  relationship  bet-
 ween  the  employer  and  the  employecs.

 15.05  HRS

 [SHRI  GADILINGANA  Gown  in  the  Chair}
 is  the

 the
 In  this  case  the  employer
 Government  and  a  part  of
 Goveinment  is  their  employees.

 The  purpose  was  to  bring  the  em-
 ployees  and  the  employer  together
 and  not  to  divide  them,  not  to  go  on
 dividing  them  further  and  further.
 The  hon.  Mover  did  express  sympathy
 and  concern  about  the  cause  of  the
 employees  to  which  1  also  give  my
 support  but,  unfortunately,  his  under-
 lying  idea  was  a  of  making  political
 capital  out  of  it,  I  shall  never  be  able
 to  support.  This  is  really  not  the
 problem.  They  do  not  realise  that
 even  the  cracks  which  are  visible  today
 will  demolish  the  house  tomorrow  and
 the  day  after.  They  do  not  realise
 that  the  cracks  that  they  are  creating
 today  might.  give  them  immediate
 satisfaction  or  a  few  votes  in  the
 coming  elections,  but  those  very  cracks
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 will  go  on  widening  and  widening
 and  a  day  will  come  when  the  entire
 structure  will  be  demolished.  I  would
 only  appeal  to  the  hon.  Members
 sitting  to  my  right  and  on  the  Oppo-
 sition  Benches,  let  us  not  make  politics
 out  of  every  national  issue.  This  is
 an  economic  problem  of  the  country
 as  such.  These  are  the  employees  who
 form  a  class  of  the  country’s  person-
 nel.  There  are  the  industrial  labour,
 the  peasants,  the  landless  labourers,
 the  employees  in  the  Government.  in
 the  public  sector  and  in  the  private
 sector.  There  are  the  school  teachers,
 college  teachers  and  university  tea-
 chers.  Society  is  being  divided  into
 classes,  which  is  quite  understandable.
 They  are  a  part  of  society.  There-
 fore  their  problem  cannot  oe  dealt
 with  in  isolation;  it  cannot  be  done
 in  isolation.

 It  is  fact  that  hon.  Members  on  this
 side  and  on  that  side  have  spoken  in
 sympathy  with  the  workers  and  have
 been  able  to  achieve  something  for
 them.  They  have  been  given  dearness
 allowance  a  number  of  times.  So
 many  pay  commissions  have  been-
 formed.  But  what  has  366  the
 result  of  hese?  |  Jive  in  Delhi.  1  know,
 the  day  the  Government  of  India  even
 takes  a  decision  even  before  imple-
 menting  the  decision  before  the
 money  gets  into  the  hands  of  the  people
 everybody  raises  the  price.  I  know
 it.  The  vegetable  vendor.  the  fruit
 vendor,  the  egg  seller,  the  provision
 stores,  the  cloth  shop.  everybody  in
 the  retail  trade.  whatever  may  be  the
 wholesale  price  anywhere.  either  in
 the  factory  or  in
 (Interruption)

 SHRI  NAMBIAR  (Tiruchirappalli):
 You  can  give  it  without  telling  others.

 SHRIMATI  TARKESHWARI
 SINHA:  Unnecessary  interruptions
 do  not  do  credit  to  anvbody.  The
 hon.  Member  always  takes  a  midday
 meal  of  interruptions,  but  I  cannot
 satisfy  him.  I  am  sorry.  He  wakes
 up  with  that  kind  of  satisfaction  that
 he  gets  every  day  by  making  interrup-
 tions.

 the  markets....-

 ‘Tt  is  a  fact  that  we  are  considering
 the  problems  of  the  workers.  But
 what  is  the  basis  of  our  giv'ng  assis
 tance  to  the  workers?  1  appreciate
 the  sentiments  underlying  the  ‘idea  of
 this  motion,  but  is  it  not  a  fact—
 hon.  Members  themselves  have  felt
 it—that  whenever  any  such  thing  has
 happened,  automatically  prices  rise
 and  befo1e  that  amount  goes  into  the
 hands  of  the  workeis  prices  rise  so
 much  that  they  have  to  pay  something
 more  from  their  pocket  than  what  they
 have  got?  You  see  the  history  of
 this  wage  increase.

 Therefore  the  problem  of  prices,
 wages  and  incomes  cannot  be  treated
 in  isolation.  The  mistake  that  we
 are  making  today  is  of  treating  each
 problem  in  isolation  and  we  are  not
 treating  the  whole  problem  as  a  con-
 solidated  economic  proplem  which
 requires  answers  at  many  places  and
 like  a  v’cious  circle  it  has  to  be
 broken  at  many  places.

 The  hon.  Member's  contention
 based  on  this  report  and  the  demand
 that  this  matter  should  be  sent  to
 arbitration  is  not  also  tenable,  accor-
 ding  to  even  the  report.  I  would
 quote  paragraph  13  which  is  to  be
 read  with  paragraph  16.  Paragraph
 13  on  page  3  says  :—

 “If  there  is  no  agreement  between
 the  two  sides,  the  matter  a  may  be
 transmitted  to  a  committee  of  the
 Council” —

 Mark  these  words,
 of  the  Council—

 to  a  committee

 “for  further  examination  and  report,
 but  if  a  final  disagreement  is  recor-
 ded  and  the  matter  is  one  for  which
 compulsory  arbitration  is  provided”

 mind  the  words,  and  the  matter  is
 one  for  which  compulsory  arbitration
 is  provided—

 “it  shall  be  referred  to  arbitration
 if  so  desired  by  either  side.”

 The  hon.  members  jump  to  conclu-
 sions  without  completing  the  para-
 graph.  The‘last  sentence  of  the  para-
 graph  is  this:
 “In  other  cases....”
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 That  is,  excepting  those  cases  which
 should  be  sent  to  arbitration.

 “Ini  other  cases,  the  Government
 will  take  action  according  .to  its
 own  judgment.”

 Then  paragraph  16  reads  as  follows:

 “Compulsory  arbitration  shall  be
 limited  to  :

 (i)  pay  and  allowances. ”
 (Interruptions)

 Please  do  not  jump  to  conclusions.
 The  hon.  members  jump  to  con-
 clusions,  at  a  wrong  time  and  at  a
 wrong  place.  This  is  a  wrong  time,
 if  not  a  wrong  place.

 I  was  reading  paragraph  16  :

 “Compulsory  arbitration  shall  be
 limited  to  :

 (i)  pay  and  allowances  ;
 (ii)  weekly  hours  of  work  ;
 (iii)  leave....”

 Then,  what  is  the  enabling  provi-
 sion  there?  It  is:

 “of  a  class  or  grade  of  employees”.
 Why  the  hon.  Member  did  not  read
 this,  I  do  not  understand.  It  is  the
 discretion  of  the  two  parties,  either-
 Government  or  representatives  of  em-
 ployees,  to  refer  matters  to  arbitra-
 tion  of  a  grade  or  class  of  employees.
 What  I  want  to  say  here  is  that  this
 is  not  a  general  proposition.  This
 is  limited  in  its  perspective,  in  its  scope,
 and  limited  also  in  its  implementation.
 There  will  be  limited  cases  which  can
 be  sent  for  arbitration,  but  those
 arbitration  cases  will  be  considered
 im  respect  of  a  class  of  employees  or
 grade  of  employees,  and  it  cannot  be
 made  a  general  proposition.  The  very
 idea....(/nterruptions)  You  hear  the
 speech  made  by  the  Opposition  and
 then  talk....You  should  be  equally
 attentive....(/nterruptions)  Sir,  un-
 fortunately  they  are  not  attentive  to
 the  speeches  of  their  own  colleagues.
 The  Mover  of  the  motion  has  said
 this...
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 SHRI  KANWAR  LAL  GUPTA:
 We  are  paying  attention  to  your
 speech.

 SHRIMATI  TARKESHWARI
 SINHA:  I  am  glad,  you  pay  atten-
 tion....

 SHRI  NATH  PAI  (Rajapur)  :  We
 like  her  mote  than  hear  her....
 (Interruptions)

 SHRIMATI  TARKESHWARI
 SINHA  :  This  is  the  kind  of  serious-
 ness  that  they  attach  to  the  motion.
 They  have  gone  away  from  the  motion
 to  the  likes  and  dislikes  of  individuals.

 The  question  is  this.  The  hon.
 Member  has  made  this  contention  that
 the  very  foundation  of  salaries  and
 allowances  of  government  employees
 should  be  based  on  need.  This  is
 not  the  contention  which  can  be
 brought  under  this.  I  do  appreciate
 that  need  is  the  criterion  of  every
 demand  in  this  country.  Need  is  the
 mother  of  everything.  Naturally  every
 poor  person  needs  wages,  living  wages,
 salaries  and  allowances.  Nobody  has
 anything  to  say  against  the  principle
 of  that.  But  this.  contention  which
 the  hon.  Member  has  made  in  con-
 nection  with  this  class—paragraph  16
 of  the  rules  of  Joint  Consultative
 Machinery  is  not  tenable.  The
 main  demand  of  the  hon.  Member
 who  has  moved  this  motion  does  not
 come  within  the  purview  of  this  Joint
 Consultative  Machinery  and,  there-
 fore,  at  the  present  moment,  there  is
 no  case  for  the  entire  salaries  of
 government  employees  to  be  sent  to
 arbitration  on  the  basis  of  need-
 based  salary.

 SHRI  NATH  PAI:  We  heard
 you  and  liked  you.

 SHRIMATI  TARKESHWARI
 SINHA:  I  would  like  to  quote  this

 uplet,  the  couplet  of  Ghali

 गालिब  का  शेर  मुलाहिजा  फ़रमाइये:

 व्य  कहां  की  दोस्ती  है  कि  बने  हैं
 दोस्त  नासेह,

 कोई  चारासाज  होता  कोई  गमगुसार
 होता।”
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 आओ  स०मो०  बनर्जी  :  “हमीं से  सीख  के  तर्जे
 जफ़ा हमीं  पे  जफ़ा,  हमीं  ने  वार  सिखाया,
 हमीं  पर  वार  किया।”

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  We  would  like  to
 be  enlightened  as  to  what  has  happened
 between  these  two  Memhers  here.

 Af
 -  आर  S.  A.  DANGE  (Bombay
 “Central  South)  :  I_should  have  been

 very  happy  if  the  problem  of  these
 6  million  employees  would  have  been
 settled  by  couplets  on  either  side.  But
 the  one  couplet  which  they  succeeded
 in  writing  is  the  joint  consultative
 machinery  agreement  which  hes  been
 broken  by.  Government’s  policies.
 Speeches  have  been  made  here  pointing
 out  certain  clauses.  I  am  not  going
 into  the  clauses.  The  Joint  consul-
 tative  machinery  was  evolved  out  of  a
 certain  policy.  Most  probably  some
 of.  the  younger  Congress  Members
 may  not  remember  it.  There  has  been
 a  struggle  going  on  in  this  country
 between  two  lines  of  thought  regarding
 the  problem  of  the  settlement  of
 relations  between  capital  and  labour.
 We  on  behalf  of  the  labour  always
 demanded  collective  bargaining,  sitting
 across  the  table  and  negotiating  and
 coming  to  conclusions.  The  emplo-
 yers  including  the  Government  have
 all  along  resisted  that  policy  ever
 since  the  employers  in  this  country
 were  born  and  also  the  Congress  since
 it  was  born  in  this  country  untill  at
 last  Mahatma  Gandhi  enunciated  the
 principle  in  1918  that  if  the  textile
 millowners  of  Ahmedabad  did  not
 want  to  accept  the  principle  of  arbitra-
 tion  then  he  was  going  to  lead  a
 general  strike.  And  a  general  strike
 was  led  by  Mahatma  Gandhi  because
 the  employers  refused  arbitration.  Then
 those  employers  acceeded  to  arbitra-
 tion.  Arbitration  or  failing  that  a
 strike—these  became  the  fundamental
 standpoint  of  the  INTUC  after  it
 was  recognised  by  Government.  Then,
 there  was  the  question  of  the  relation
 between  the  private  employer  and  the
 worker  and  there  also  this  was  applied,

 ra

 Then  came  the  question  of  relations
 between  the  Government  and  their
 employees.  It  was  claimed  that  Gov-
 ernment  should  be  treated  as  a  special
 employer  because  it  was  an  employer
 in  the  case  of  a  State  machinery  and
 one  could  not  afford  the  State  emplo-
 yees  holding  up  the  State  machine
 because  their  strike  would  mean  a
 paralysis  of  the  State  machine  and
 destruction  of  the  Government  per-
 haps.  Therefore,  the  problem  of
 strikes  should  be  ‘set  aside  and  the
 relations  between  the  employees  and
 the  Government  should  be  governed
 by  the  principle  of  arbitration.  This
 took  three  years  of  argument  between
 the  Government  and  the  employees.
 Shrimati  Tarakeshwari  Sinha  may  not
 know  the  history  of  it.  Government
 insisted  that  the  employees  should
 give  up  the  right  to  strike  and  then
 they  would  discuss  the  question  of
 the  joint  machinery.  We  on  behalf
 of  labour  refused  to  give  up  the  right
 to  strike.  We  said  that  we  were
 prepared  to  agree  to  things  being
 settled  by  the  joint  consultative  machi-
 nery  and  if  it  failed  Government
 should  agree  to  arbitration  because
 in  that  case  there  would  be  no  need
 to  strike.  After  three  years  of  haggling
 and  negotiation  they  agreed  to  arbi-
 tration  as  a  principle.  And  when  the
 agreement  was  made  and  the  machi-
 nery  was  settled,  they  now  come
 round  and  say  that  they  do  not  stand
 by  the  principle  of  arbitration  at
 all.

 AN  HON.  MEMBER:  That  is
 not  it.

 SHRI  S.  A.  DANGE:  No,  |  that
 is  so.  1.6  me  explain  it.  Govern-
 ment  have  said  that  they  would  arbi-
 trate  only  in  relation  to  grades  or
 in  relation  to  certain  scales  but  they
 would  not  arbitrate  on  the  principle
 of  arbitration  governing  the  relations
 between  the  employees  and  the  em-
 ployers.  And,  therefore,  they  said
 that  the  general  question  of  wages
 as  such  should  not  be  referred  to
 arbitration.  Why  not?  Then  a  new
 principle  was  enunciated  by  the  Fi-
 nance  Minister.  The  Finance  Mini-
 ster  is  enemy  No.  1  of  the  working
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 class  in  this  country;  not  that  others
 are  friends.  but  I  am  saying  that  he
 is  enemy  No.  |  of  the  working  classes.
 For  it  was  this  gentleman  who  first
 torpedoed  the  need-based  minimum
 convention,  when  the  convention  was
 arrived  at  after  great  argument.  1957
 was  a  year  of  some  landmarks.  Then
 certain  conventions  were  enunciated.
 In  1955,  the  Second  Five  Year  Plan
 with  a  reorientation  of  policy  was
 enunciated  by  the  Congress  Govern-
 ment  with  emphasis  on  heavy  industry.
 That  required  a  re-enunciation  of
 telations  between  the  trade  unions  and
 employers.  As  a  result,  Tripartite
 conferences  took  place  in  1957  and
 two-three  conventions  were  enunciated.
 One  was  concerning  a_  need-based
 minimum  wage.  Need-based  mini-
 mum  is  no  fiction  of  Ghalib—Shrimati
 Tarakeshwari  Sinha  may  note.  It  is
 defined  in  wages.

 SHRIMATI  TARKESHWARI
 SINHA  :  It  is  also  not  politics.

 SHRI  5.  A.  DANGE  :  This  is  not
 all.  72  square  yards  of  cloth  also
 form  an  element  of  need-based  mini-
 mum  according  to  that  committee,
 and  cloth  is  not  politics,  unless  it
 becomes  politics  through  Birlas  and
 Tatas.

 SHRI  NAMBIJAR:  Whem  it  is
 silk,  it  becomes  politics.

 SHRIMATI  TARKESHWARI
 SINHA:  Also  synthetic  cloth  and
 terylene  which  Shri  Dange  is  wearing.

 SHRI  5.  A.  DANGE:  The  need-
 based  minimum  was  accepted,  as
 was  pointed  out  by  Shri  K.  L.  Gupta,
 by  all  sides  including  Government.
 As  soon  as  the  Second  Pay  Commis-
 sion  was  appointed,  it  made  a  reference
 to  Shri  Morarji  Desai,  asking  ‘whether
 this  convention  is  applicable  to  you
 or  not.  He  said,  ‘Government  is
 not  bound  to  pay  any  attention  to
 these  convention’.  This  was  the  reply,
 a  stab  in  the  back  of  all  the  conven-
 tions  we  wanted  to  develop  in  this
 country,  about  relations  between  the
 worker  and  the  employer.  He  said
 ‘lam  not  bound  by  it’.  If  you  are
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 not  bound  by  it,  all  right,  we  shall
 not  be  bound  by  it.  Let  us  talk  it
 across.  That  is  a  different  matter.
 But  do  not  say  that  ‘we  are  sticking
 to  the  convention  and  the  working
 class  is  not’.  We  agreed  to  the  rela-
 tions  between  employer  and  emplo-
 yee  being  governed  by  arbitration.
 The  Government  of  India  is  running
 away  from  that  principle  and  that
 commitment,  sticking  only  to  certain
 interpretations,  certain  clauses.

 Then  came  the  second  convention
 on  wage  boards.  We  said,  let  an
 all-India  wage  board  be  appointed
 for  every  industry  so  that  anarchy
 in  wages  is  eliminated.  The  second
 Pay  Commission  had  to  cut  down
 the  3.000  categories  of  wages  and
 grades  in  government  service  and
 reduce  them  to  a  certain  rational
 minimum,  and  even  that  minimum
 is  irrational  even  now.  So  you  can
 imagine  how  much  anarchy  there  was
 in  the  wages.  We  proposed:  for
 God’s  sake,  bring  each  _  industry
 under  an  all-India  wage  board,  study
 the  wage  rates,  study  the  grades,
 introduce  some  order.  because  we,
 as  empoyees,  as  workers,  in  a  capi-
 talist  system  want  not  anarchy  in
 wages,  but  certain  constitutional  rela-
 tions  between  the  wage  rate  of  the
 worker  and  the  claims  of  the  employer
 upon  the  workers.  We  desire  a  cer-
 tain  order  to  be  established.

 This  convention  was  the  conven-
 tion  on  wage  boards.  Ten  wage
 boards  were  appointed.  One  or  two
 reported  and  their  reports  were  brought
 into  effect.  Now  this  year  the  Gov-
 ernment  of  India  has  revised  its  policy.
 The  Government  of  India,  yielding  to
 greater  and  greater  pressure  of  the
 monopolists,  is  now  violating  every
 convention  that  was  established  in
 1957,  to  the  detriment  of  the  wor-
 kers.  Is  that  our  politics?  Have  we
 created  that  politics?  Who  violated
 unanimous  conclusions  of  the  wage
 board  on  the  electricity  industry?  Who
 violated  the  wage  board  recommen-
 dations  about  journalists?  Who  vio-
 lated  the  wage  board  recommenda-
 tions  on  the  coal  industry?  Who
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 violated  the  wage  board  recommen-
 dations  in  other  industries?  One  after
 another,  every  wage  board  recommen-
 dation  is  violated,  revised  and  chan-
 ged  to  the  detriment  of  the  workers.
 Why?  Are  Government  not  revising
 their  policy?  They  are  giving  up
 first  joint  consultation  and  arbitra-
 tion  as  a  principle  which  they  tried
 to  impose  on  us.  Years  ago  I  had
 to  fight  two  general  strikes  in  the
 city  of  Bombay  in  order  to  defeat
 the  imposition  of  compulsory  arbi-
 tration  by  law  on  the  textile  workers
 of  Bombay.  We  were  denounced  as
 creators  of  disorder.  Now  who  is
 denying  arbitration,  we  or  they?
 They  are  denying  arbitration,  not
 we.  Who  is  denying  wage  boards?
 They,  not  we.

 Therefore,  if  we  call  for  a  general
 strike,  why  should  we  be  blamed?
 It  was  accepted  as  a  principle  by
 Shri  Nanda,  by  the  Government  of
 India,  that  if  an  employer  rejected  an
 offer  of  arbitration,  the  worker  was
 entitled  to  go  on  strike.  Is  that  not
 a  standing  convention?  Shri  Joshi
 and  everybody  else  very  well  know.
 Today,  we  as  Government  employees,
 are  entitled  to  go  on  a  strike  when
 the  Government  has  rejected  arbitra-
 tion  and  therefore  our  strike  is  legiti-
 mate  and  legal.  Therefore,  you  have
 no  right  to  victimise  because  one  of
 the  fundamental  principles  of  the  law
 of  trade  unionism  is  that  when  a
 strike  is  legal  and  legitimate  and  just,
 the  employee  cannot  be  victimised
 and  thrown  out  of  service.  Whether
 the  strike  fails  or  succeeds  or  an
 agreement  is  reached  or  not,  the  em-
 ployees  have  a  right  to  be  reinstated.
 These  are  the  fundamental  princi-
 ples  that  have  been  enunciated  in
 this  country,  whether  the  Govern-
 ment  stands  by  them  or  not.

 They  say  that  the  budget  cannot  be
 submitted  ,to  discussion  and  arbitrary
 will  of  arbitration.  This  is  not  a
 normal  budget;  nor  are  we  normal
 employees  dealing  only  with  adminis-
 trative  machinery.  One  can  under-
 stand  similar  argument  about  purely
 administrative  machinery.  But  eighty
 per  cent  of  the  Central  Government
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 employees  are  industrial  workers.
 Take  the  railway  workers.  You  have
 a  monopoly  there.  You  say  that  the
 budget  cannot  be  made  the  subject
 ofarbitration.  They  are  fitters,  turners,
 engine  drivers,  etc.  How  can  you
 treat  them  as  a  Government  Secre-
 tary  or  a  typist  running  the  adminis-
 trative  machinery?  The  defence  ser-
 vices,  P  &  T.,  Communication,  C.P.
 W.D.—all  these  are  value  creating
 domains  of  the  public  economy  which
 cannot  be  subject  to  the  arbitrary
 law  of  administrative  machinery  which,
 if  it  fails,  will  bring  disaster  to  the
 country  as  you  say.  These  are  eco-
 nomic  sectors  of  public  employment
 subject  to  the  economic  laws  of  the
 country  whose  budgets  cannot  be
 treated  on  a  par  with  the  other  state
 budget  and  which  cannot  be  brought
 under  third  party  discussion  or  arbi-
 tration.

 But  your  other  budget  also  is  sub-
 ject  to  arbitration.  Why  did  you
 decide  to  give  Rs.  100  crores  subsidy
 in  the  name  of  exports  incentives?
 Where  did  those  funds  go?  Who
 dictates  that  part  of  budget  dispersal?
 They  are  part  of  the  budget  as  dictated
 to  you  by  people  in  commerce  or  the
 demand  of  the  Development  Council.
 When  the  heavy  guns  of  commerce
 say  that  the  Government  budget  must
 change,  Government  bows  down  and
 the  Finance  Minister  translates  their
 desires  into  action  in  the  budget
 and  spends  extravagant  amounts  accor-
 ding  to  their  dictates.  But  when  we
 come  to  the  question  of  full  neutrali-
 sation  of  DA,  what  does  he  say?
 We  do  not  make  the  prices.  Mrs.
 Tarakeshwari  Sinha’s  theories  on  eco-
 nomics  are  of  the  days  of  Adam
 Smith.  There  were  different  con-
 ditions  in  those  days.  Nowa  days,
 the  prices  are  fixed  by  monopolists.
 Inflation  in  the  money  mechanism  is
 employed  by  modern  monopoly  capi-
 talism  in  order  to  prevent  prices
 falling  at  any  cost.  Since  the  last
 world  war,  nowhere  have  prices  fallen.
 Whenever  there  is  a  downward  trend,
 the  inflationary  mechanism  is  set  in
 motion  by  banks  so  that  the  prices  are
 pegged  up  at  a  particular  high  level.
 What  about  the  price  theory?  We  are
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 not  responsible  for  prices.  If  you
 give  higher  wages,  then  prices  rise.
 Is  that  the  position?  No.  They,  the
 price  makers,  know  first  that  the  wages
 are  coming.  They  already  sct  a  rise
 in  the  price.  It  is  because  there  are
 two  or  three  firms  conisotling  pro-
 duction  in  a  given  line  that  they  can
 dictate  the  prices.  For  a  certain  in-
 jection,  two  firms  have  a  monopoly
 in  this  country.  For  a  unit  which
 costs  them  two  paise  to  produce,  they
 are  charging  20.  Have  you  check-
 ed  them?  We  are  not  shaping  the
 prices  of  things.  If  there  is  full
 neutralisation  of  the  rise  in  the  cost
 of  living  in  the  shape  of  dearness
 allowance,  it  comes  to  about  Rs.  160
 crores.  Can  they  not  find  Rs.  160
 crores?  The  need  based  minimum
 wage  has  already  been  worked  out
 by  the  cement  wage  board.  That
 can  be  taken  as  a  standard  and  the
 salaries  can  be  revised.  The  anarchy
 of  the  wages  can  be  reduced.  You
 can  have  a  proper  machinery.  But
 the  Government  of  India  is  out  for  a
 battle  against  the  working  class.
 But  the  working  class  is  more
 united  this  time  than  _  before.
 Not  only  the  industrial  workers  are
 united.  Indeed  the  intellectual  wor-
 ker,  the  middle-class  white  collared
 worker  is  well  organised.  The  banks
 can  act  with  one  will  and  hold  it.
 Even  the  Birlas  and  the  Tatas  cannot
 break  that  spirit.  For  one  hour,
 even  if  that  gentleman  comes  with  a
 cheque,  it  will  not  pass.  We  have
 developed  that  power.  And  we  are
 glad  we  have  developed  that.  You
 are  very  sorry  we  had  developed  that.
 But  you  will  not  be  able  to  break  it.
 The  LIC  has  developed  its  power.
 All  this  Phalanx,  the  working  class
 army,  is  now  getting  into  one  mind.
 Only  one  lacuna  is  there.  We  are
 still  divided  into  several  trade  union
 sectors  and  of  that  you  can  take  ad-
 vantage;  I  know.  The  INTUC  walked
 out  of  your  Joint  Council  along  with
 everybody  else  when  arbitration  was
 rejected.  And  afterwards  you  played
 tricks  with  the  INTUC,  and  now
 they  have  backed  out  of  the  railway
 strike.  It  does  not  matter.  We  will
 still.  talk  with  them  and  see  what  can
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 be  done.
 Therefore,  my  submission  is  that

 it  is  a  good  picture.  They  should  be
 glad  that  the  worker  is  so  organised,
 and  they  and  we  can  negotiate  and
 take  the  economy  forward.  Even  in
 a  capitalist  economy,  the  capitalist
 requires  collective  bargaining  and  orga-
 nised  relations,  of  wages  and  service
 conditions  between  the  employer  and
 the  employee.  But  if  it  does  not  take
 place,  the  sheer  anarchy  of  behaviour
 will  overtake  this  country  and  no
 amount  of  law  and  order  will  restore
 that  economy  to  its  previous  level.

 आ  शशिभूषण  (खरगोन)  :  अध्यक्ष
 महोदय,  यह  जो  प्रश्न  हमारे  सामने  है
 उस  को  बहुत  कुछ  जिस  ढंग  से  बिगाड़ा
 गया  है,  उस  का  मैं  कुछ  आप  के  सामने
 एक  रूप  रखना  चाहता  हूं।  बहुत  क्रान्ति
 की  यात  कही  जाती  है।  बहुत  अन्तर
 बढ़  गया  है  इस  की  बात  कही  जाती  है।
 लेकिन  भाने-भाले  कर्मचारियों  को  भड़का
 कर  जब  उन्हें  स्ट्राइक  के  रास्ते  पर  ला
 दिया  जाता  है,  उस  के  बाद  उन्हें  बीच
 में  छोड़  दिया  जाता  है।  मैं  आप  को
 एक  मिसाल  देता  हें।  पुलिस  की  स्ट्राइक
 यहां  पर  हुई।  जिन  लोगों  ने  स्ट्राइक
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 नहीं  करना  चाहिए  और  उन  को  बीच
 में  नहीं  छोड़  देना  चाहिए  मैं  आप  से
 एक  बात  और  कहना  चाहता  हूं।  जो
 आज  सरकारी  कर्मचारियों की  डिमांड
 है  दस  साल  बाद  उस  से  बहुत  आधिक
 हो  जायगी,  दस  साल  पहले  बहुत  कम
 थी।  यह  डिमांड  बढ़ती  धटती  रहेगी।
 लेकिन  यह  प्रश्न  मनोवैज्ञानिक ज्यादा
 है.  ...(व्यवधान)....यह जो  सेक्रेट्रिएट
 का  इतना  बड़ा  गोरखधन्धा है  इस  में
 तनख़्वाहों का  फर्क  तो  100 और  30
 का है  100  और  3000  का  लेकिन
 ग्रेड  अगर  देखें  जाय॑  तो  2  हजार  हैं।
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 SHRI  SEZHIYAN  (Kumbakonam)  :
 Mr.  Chairman,  Sir,  I  rise  to  support
 the  motion  brought  forward  by  my
 hon  friend,  Shri  Kanwar  Lal  Gupta,

 -requesting  the  Government  or  calling
 upon  the  Government  to  refer  the
 demands  of  the  Central  Government
 employees  to  arbitration.  This  is  a
 very  simple  proposition,  a  clear  re-
 quest  to  the  Government  to  honour
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 the  commitments  made  by  them  and
 the  machinery  evolved  by  the  Gov-
 ernment  in  consultation  with  the  repre-
 sentatives  of  the  employees.  It  is  a
 clear  case.  If  the  Government  feels
 that  what  they  are  doing  is  just  they
 should  not  have  any  cause  to  be  afraid
 of  referring  the  entire  matter  to  arbi-
 tration.  It  isa  clear  case  as  enun-
 ciated  in  the  machinery  and  no  amount
 of  argument  or  sidetracking  the  issue
 will  take  away  the  rights  and  con-
 ventions  conferred  upon  the  emplo-
 yees.

 The  hon.  lady  Member,  the  fair
 lady  who  is  not  here  now,  raised  cer-
 tain  questions.  She  requested  the
 House  not  to  make  politics  out  of  the
 issue.  I  think  it  is  a  very  unfair  sug-
 gestion  on  the  part  of  the  fair  lady.
 She  said  it  is  a  national  problem,  it
 is  an  economic  problem.  We  also
 accept  that.  Suppose  the  Govern-
 ment  solves  the  problem,  it  does  not
 become  a  problem  in  the  hands  of
 others.  That  is  why  there  is  need
 for  them  to  take  time  by  the  forelock
 and  solve  this  question.

 Her  other  argument  was—I  do  not
 know  how  she  stooped  to  that  level
 of  raising  that  point—that  any  rise
 in  the  salary  or  dearness  allowance
 will  push  the  prices  further.  She  has
 been  an  economist,  I  am  told,  and
 she  has  also  been  in  the  Ministry.
 Now  she  is  on  the  side  of  Ministry.
 Ican  invite  the  attention  of  the  hon.
 Lady  Member  to  the  reports  of  the
 Pay  Commissions.  The  Gajendra-
 gadkar  Commission  went  into  this
 specific  question  of  dearness  allowance.
 The  First  Pay  Commission  and  the
 Second  Pay  Commission  invariably
 went  into  this  argument  and  con-
 tended  that  argument.  For  the  bene-
 fit  of  the  House  I  would  like  to  quote
 para  3.5  from  the  Gajendragadkar
 Commission’s  report  :

 “It  was  argued:  before  the  First
 Pay  Commission  that  an  increase
 in  salaries  and  wages  was  likely
 to  lead  to  an  increase  in  prices  and
 thus  would  start  the  vicious  spiral
 of  rising  prices  and  rising  wages.
 This  argument  was  rejected  by  the
 Commission  in  the  context  of  the
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 lowest  paid  employees.  It  observed
 that  the  argument  cannot  be  allowed
 to  support  a  claim  to  keep  a  large section  of  people  below  the  mini-
 mum  level  of  subsistence.  If  even
 a  small  measure  of  improvement
 in  their  position  will  itself  tend  to
 increase  the  effects  of  inflation  the
 State  must  find  other  ways  of
 counter-acting  these  effects.”

 Therefore,  the  Commission  has  already dealt  with  this  age-old  question.  The
 employees  demand  a  rise  in  their
 pay  scales  and  a  rise  in  their  dearness
 allowance  because  the  prices  are  rising.
 This  is  only  an  effect  and  not  a  cause
 for  a  pay  rise.

 The  next  point  is  about  merger  of
 dearness  allowance  with  pay.  No-
 where  in  the  world  there  is  such  an
 item  called  dearness  allowance  being
 perpetuated  over  decades.  For  more
 than  two  decades  we  have  been  _per-
 petuating  this  item  of  dearness  allow-
 ance.  This  also  was  mentioned  in
 the  Gajendragadkar  Commission’s  re-
 port.  This  is  what  it  says  :

 “In  fact,  the  Commission  observed
 that  it  was  not  aware  of  any  other
 country  except  possibly  Pakistan
 in  which  dearness  allowance  had
 become  a  normal  supplement  to
 salaries  and  wages  both  under  Gov-
 ernment  and  outside  employment.”

 Because  dearness  allowance  by  its
 very  nomenclature  has  been  designed
 to  meet  a  short  term  phenomenon,
 when  prices  have  already  risen  to  the
 highest  level  it  is  high  time  that  Gov-
 ernment  should  come  forward  to
 merge  the  dearness  allowance  with
 Pay.

 Thirdly,  this  is  the  year  when
 we  are  going  to  celebrate  the  cente-
 nary  of  Mahatma  Gandhi.  Mahatma Gandhi  was  the  one  person  who  said that  we  are  fighting  for  swaraj  to  lift
 the  down-trodden,  to  make  the  dari-
 dranarayana  get  some  comfort.  The
 Ministers  on  the  other  side,  who  are
 claiming  day  in  and  day  out  that  they want  to  implement  all  that  Gandhiji
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 has  said,  they  have  been  flouting  most
 of  his  sayings.  What  is  the  position  of
 the  daridranarayana  today?  Under  the
 regime  of  Indira  Gandhi  they  have
 been  made  maha  daridranarayana.
 That  is  the  only  alteration  that  has
 taken  place  in  their  position.

 Then,  Mahatma  Gandhi  said  that
 no  Minister  or  official  should  draw
 more  than  Rs.  500  a  month.  Now  they
 have  increased  their  salaries  to  Rs.
 1,500  or  even  Rs.  2,500.  When  we  take
 into  account  the  perquisites,  the  total
 comes  to  Rs.  10,000.  The  argument
 given  is  that  Mahatmaji  said  this  in
 1937,  now  the  purchasing  power  of
 the  rupee  has  come  down  and  today’s
 Rs.  2,500  is  only  equal  to  Rs.  500  of
 1937.  Then,  why  not  apply  the  same
 argument  in  the  case  of  Class  IV  and
 other  poorly-paid  government  em-
 ployees?  Why  not  you  try  to  increase
 their  salaries  and  improve  their  posi-
 tion  ?

 Here  in  this  House  many  Members
 of  Parliament,  whenever  they  sit  in
 a  committee,  they  want  increased
 daily  allowance.  They  want  many
 other  perquisites  also.  Why  not  apply
 the  same  logic  in  the  case  of  the  gov-
 ernment  employees  also?  When  you
 want  to  increase  your  pay  packets,
 why  not  extend  the  same  benefits
 to  the  poor  government  employees
 who  are  under  a  heavy  burden?

 The  government  is  moving  in  a  vi-
 cious  circle.  When  they  come  to  us
 they  say  that  if  they  increase  the
 salary  of  their  employees,  it  will  affect
 the  prices  and  the  prices  will  rise.
 But  the  basic  cause  for  demanding
 increased  allowance  ज  salary  15
 inflation.  The  unbridled  inflation  that
 is  prevailing  in  this  country  has  affec-
 ted  its  economy.  The  rise  in  prices
 and  the  inflation  have  given  windfall
 profits  to  big  business  and  industria-
 lists.  But  the  poorer  sections  and  the
 fixed  income  groups  have  been  hit
 hard.  Therefore,  it  is  high  time  that
 we  make  a  revision  of  their  wages
 and  merge  the  dearness  allowance
 with  pay.
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 SHRI  UMANATH  (Pudukkottai) :
 After  a  series  of  increases,  mentioned
 by  Shrimati  Tarakeshwari  Sinha,  to
 the  Central  Government  employees
 during  the  past  20  years,  these  emplo-
 yees  have  raised  certain  basic  demands
 and  they  have  also  decided  to  go  on
 a  one-day  strike  on  the  19th  September
 to  see  that  their  demands  are  conce-
 ded.  Now,  some  of  the  major  de-
 mands  are  :  need-based  minimum  wage
 must  be  fixed  for  the  lowest  categories
 and  on  the  basis  of  that  proportionate
 grades  must  be  fixed;  secondly,  hun-
 dred  per  cent  neutralisation  of  the
 cost  of  living  index  must  be  calculated
 and  must  be  granted  to  them;
 the  dearness  allowance  must  be  merged
 with  the  basic  salary;  and  all  that.
 Similar  other  important  demands  have
 been  raised.  Are  they  justified  in
 raising  such  basic  and  fundamental
 demands  at  this  juncture?  My  opi-
 nion  is  that  they  should  have  raised
 these  demands  even  earlier;  long  ago
 they  should  have  raised  these  demands
 and  decided  on  a  determined  strike
 so  that  they  could  have  got  these
 things  from  the  Government.  I  am
 saying  this  on  a  particular  fact  that
 I  have  in  my  possession.

 So  much  was  said  about  so  many
 increases  during  the  past  20  years.
 Even  after  so  many  increases  through
 the  Pay  Commission  Gajendragadkar
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 Commission  and  all  sorts  of  Commis-
 sions,  what  is  their  present  position
 as  compared  to  1947?  The  hon.
 members  who  talked  so  much  did  not
 consider  this  simple  fact.

 If  we  take  1947,  the  year  of  Inde-
 pendence,  as  the  base  year  and  take
 100  as  the  cost  of  living  index  in  that
 year,  the  lowest-paid  government  em-
 ployee  was  getting  Rs.  55  as  total
 emoluments;  if  we  take  the  Indepen-
 dence  year,  1947,  as  the  base  year  and
 100  as  the  cost  of  living  index,  the
 cash  that  he  was  getting  at  that  time
 was  Rs.  55.  In  the  first  quarter  of
 1968,  the  cost  of  living  index  was
 370,  i.e.,  on  the  basis  of  100  in  1947.
 This  means  that  he  must  get  a  cash
 equivalent  to  Rs.  162  to  enable  him
 to  purchase  the  same  amount  of
 materials  which  he  got  for  Rs.  55  in
 1947.  Is  he  getting  Rs.  162?  Not-
 withstanding  all  the  allowances
 granted  by  these  Commissions,  as
 against  Rs.  162,  in  the  first  quarter
 of  this  year,  he  was  getting  only  Rs.
 129.  Rs.  129  means  that  they  were
 getting  only  80  per  cent  of  the  real
 wages  which  they  gotin  1947  which
 means —I  hope  Shrimathi  Tarkeshwari
 Sinha  will  look  into  this  fact  also—
 that  notwithstanding  the  series  of
 increases,  today  in  1968  they  have  been
 brought  to  a  position  where  a  wage-
 cut  of  20  per  cent  has  been  enforced
 on  their  earnings.  My  hon.  friends
 were  talking  so  much  and  shouting
 so  much  about  the  Himalayas....
 UInterruptions)

 “16  HRS,

 SHRI  RANDHIR  SINGH :  I  was
 speaking  about  the  jawans.

 SHRI  UMANATH :  During  the
 time  of  the  Defence  Ministry’s  de-
 mands,  where  was  my  hon.  friend?
 We  spoke  about  the  jawans.  Jawans
 are  not  his  monopoly.

 SHRI  RANDHIR  SINGH:  What
 does  he  think  of  himself?  I  cannot
 be  cowed  down  by  him.  (Interruptions)

 27-—8LSD/68

 SHRI  UMANATH :  I  want  to  tell
 this  hon.  Member  who  talked  so  much
 about  the  jawans  and  also  this  House
 that  today  if  the  Central  Government
 employees  are  fighting,  they  are
 fighting  not  for  a  higher  standard  of
 living  but  they  are  fighting  for  the
 restoration  of  the  wage-cut.  That  is
 the  real  essence  of  the  matter.  It  is
 a  fight  for  the  restoration  of  the  wage-
 cut  and  not  for  a  higher  standard
 of  living.

 SHRI  S.  M.  BANERJEE  :  Now,  he
 will  not  shout.

 SHRI  UMANATH:  The  national
 income  of  this  country,  as  calculated
 by  this  Government  during  the  past
 20  years  has  gone  up  by  20  per  cent
 according  to  official  statistics,  but  the
 Central  Government  employees  have
 suffered  a  wage-cut  of  20  per  cent.
 I  would  like  you  to  compare  these
 figures  with  another  figure.  The  mini-
 mum  electricity  charges  sanctioned
 by  the  Government  of  India  to  a
 Minister  at  the  Centre  is  Rs.  200.  If
 they  give  100  per  cent  neutralisation
 it  will  mean  only  Rs.  162.  This
 Government  is  refusing  to  pay  100  per
 cent  neutralisation  and  refusing  to
 enable  the  Central  Government  em-
 ployees  to  meet  their  total  family
 needs  even  to  the  extent  of  81  per
 cent  of  the  electricity  charges  allowed
 to  the  Ministers.  This  is  the  shameful
 position  that  this  Government  is  taking.
 Now,  I  come  to  the  other  question.

 AN  HON.  MEMBER:  The  Fi-
 nance  Minister  and  the  Home  Mini-
 ster  are  both  going  away  from  the
 House.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  B.  R.  BHAGAT):
 I  am  present  here  taking  down  notes.

 SHRI  INDER  J.  MALHOTRA
 (Jammu):  As  the  hon.  Member  got
 so  angry  they  both  have  gone  away.
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 SHRI  UMANATH :  Every  time

 the  Central  Government  employees
 raise  their  demands,  two  or  three  argu-
 ments  are  generally  raised.  One  argu-
 ment  is  that  the  income  of  the  rural
 population  in  the  villages  is  so  low
 and  the  differential  between  the  in-
 come  of  the  rural  population  and
 that  of  the  Central  Government  em-
 ployees  is.  so  vast  and  that  should
 not  be  allowed.  This  argument  has
 been  used  by  my  hon.  friend  who  was
 talking  so  much  about  the  jawans
 and  so  on.

 SHRI  RANDHIR  SINGH:  Yes,
 of  course,  I  talked  about  the  jawans.
 (Interruptions).

 SHRI  UMANATH :  When  the  Cen-
 tral  Government  employees  make  a
 demand,  they  raise  the  question  of
 differential  between  the  income  of
 the  lowest-paid  rural  population  and
 that  of  the  Central  Government  em-
 ployees.  Shri  Sanjeevaiah  when  he
 was  Minister  here  said  that  the  lowest
 salary  must  be  Re.  1  per  day  for  the
 tural  population.  All  right.  The
 Avadi  session  of  the  Congress  laid
 down  that  the  differential  between  the
 lowest  and  the  highest  income  in  this
 country  should  not  be  more  than  1:30.
 Now,  let  us  take  the  salaries  of  the
 Ministers.  When  they  decided  about
 their  salaries,  did  they  base  them  on
 the  Avadi  decision  that  the  differential
 should  be  1  :  30?  Today,  the  relation-
 ship  between  the  income  of  the  lowest-
 paid  rural  population  and  that  of  a
 Cabinet  Minister  is  not  1:30  or  1:40
 but  1:100.  This  is  the  thing  they
 have  done.  I  want  to  ask  this  Gov-
 ernment:  when  the  poor  Central
 Government  employees  raise  their  de-
 mands,  the  question  of  fixation  of  a
 minimum,  then  Government  cite  this
 as  their  objection,  but  when  the
 Ministers  fixed  their  salaries,  in  the
 ratio  of  1  to  100,  where  was  this
 argument?  Did  it  enter  their  heads?
 Where  did  it  go?  It  went  into  the
 skies,  into  the  air.  This  is  the  non-
 sensical  argument  they  are  putting
 forth.

 The  other  day  the  Finance  Mini-
 ster  in  reply  to  a  question  said  that
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 100  per  cent  neutralisation  would
 amount  to  Rs.  102  crores.  I  would
 add  another  Rs.  100  crores  because
 the  State  Government  employees  are
 also  involved.  So  far  as  100  per  cent
 neutralisation  is  concerned,  it  will
 come  to  about  Rs.  200  crores.  Now,
 Shri  Morarji  Desai  says:  Rs.  200
 crores!  Jt  means  putting  a  burden
 on  the  taxpayer.  When  Central
 and  State  Government  employees’
 basic  demand  is  raised,  the  argument
 is  put  forward  that  it  would  involve
 increasing  the  burden  of  the  taxpayer!
 I  would  like  to  say  this.  The  cement
 industry  demanded  a  higher  rate  for
 cement;  the  colliery  owners  asked
 for  higher  prices  for  coal;  sugar  factory
 owners  asked  for  higher  price  for  sugar.
 If  these  demands  are  conceded,  will
 it  not  tax  the  taxpayer  of  this  country?
 Will  it  not  hit  his  pocket?  Ifthe  price
 of  cement  is  increased,  if  the  price
 of  sugar  is  raised  and  if  the  price  of
 coal  is  enhanced,  all  this  will  hit  the
 taxpayer.  But  when  these  people
 asked  for  increases,  the  same  Morarj-
 Desai  and  Chavan  did  not  tell  them  :
 ‘No,  no  this  is  going  to  further  tax
 the  taxpayer’.  They  readily  obliged
 them.  That  is  the  point.

 I  ask  this  question:  When  you
 raised  the  question  of  the  taxpayer
 being  burdened  when  the  employees’
 demand  for  a  minimum  wage  for
 their  entire  family  needs,  and  when
 you  did  not  raise  the  same  argument
 to  prevent  the  colliery  owners,  the
 sugar  magnates  and  the  textile  mag-
 nates  from  putting  up  their  prices,
 why  do  you  bring  in  this  question  here
 in  the  case  of  the  employees  alone?
 My  submission  is  that  for  this  Govern-
 ment,  so  far  as  the  country’s  and
 people’s  wealth  is  concerned  and  our
 people’s  labour  is  concerned,  it  is  not
 meant  for  enriching  the  people  them-
 selves;  it  is  meant  to  enrich  Tatas  and
 Birlas.  That.  is  why  they  are  not
 raising  this  argument  against  them
 but  are  doing  so  against  the  emplo-
 yees.

 Finally,  now  they  are  going  on
 strike.  All  the  four  wage  settlement
 machineries  have  failed  and  now  they
 have  come  to  a  decision  to  strike,
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 First  there  was  the  tripartite.  The
 second  was  the  Pay  Commission  ma-
 chinery.  Third  was  the  wage  board
 and  fourth,  JCM  in  which  arbitration
 everything,  is  included.  All  the  four
 have  gone  out.  The  tripartite  ma-
 chinery  is  smashed  by  Government
 themselves.  They  are  the  first  to
 defy  its  decision.  As  regards  the
 Pay  Commission,  we  have  seen.  Not-
 withstanding  the  Pay  Commission,
 there  was  a  wage  cut  of  20  per  cent.
 So  the  Pay  Commission  ultimately
 turned  out  to  become  an  instrument
 through  which  a  wage  cut  is  enforced
 and  not  a  wage  increase  given.  So
 that  has  also  failed.

 Then  the  wage  board.  We  have
 seen  how  it  has  worked  in  the  case
 of  the  newspaper  employees.  After
 four  years  of  the  wage  board  decision,
 they  have  gone  on  strike  for  forty
 days  now  and  it  is  continuing.  We
 could  have  gone  on  strike  four  years
 back.  Why  should  we  have  waited?
 Then  the  JCM  has  also  failed.

 Hence  this  decision  to  go  on  strike
 by  government  employees.  The  bank
 employees  are  also  going  on  strike,
 the  LIC  employees  are  now  prepared
 for  strike.  The  all  India  employees
 of  State  governments  are  to  sirike.
 If  at  all  there  is  going  to  be  any  lesson
 in  this  situation,  it  is  not  that  the
 Central  Government  employees  only
 must  go  on  a  determined  strike,  but
 that  the  LIC  Banks’  and  State  Govern-
 ment  employees,  all  should  go  on
 strike  unitedly  to  get  a  minimum
 standard  of  living  by  fighting  this
 Government.

 2  ड  44 43  33  समागत
 बहुत  ही  गम्भीर  है।  गोमती  तारकेश्वर
 सिन्हा  ने  एक  अच्छे  वकील  की  तरह
 बाल  की  खाल  निकाल  कर  यह  साबित
 करने  की  कोशिश  की  कि  जो  मज़्दूर
 आरबिट्रेशन चाहते  &  उन  को  आर-
 वि ट्रेशन  मांगने  का  कोई  अधिकार  नहीं
 है।

 सभापति  जी,  यह  जो  जे०  सी  एम०
 बनी,  जिसके  रूल्स  अभी  सदन  में  पढ़ाये
 गये,  यह  मशीनरी कैसे  बनी,  इस  की
 तह  में  जब  हम  जायेंगे  तो  आपको  पता
 चलेगा  कि  आज  जो  हमारी  मांग  है  उसी
 मांग  को  लेकर  यह  जे०  सी०  एम०  बनी  |
 1960  में  जब  केन्द्रीय  मजदूरों  की
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 SHRI  NATH  PAI  (Rajapur)  :  Mr.
 Chairman,  Sir,  from  the  ordeal,
 through  which  the  two  million  em-,
 ployees  of  the  Central  Government
 went  in  1960  I  suppose  three  lessons,
 three  inferences,  three  conclusions  were
 drawn.  Some  were  victory,  some
 were  losses  to  us.  On  the  side  of
 credit  I  would  put  these  three.  One
 was  that  we  after  a  struggle  of  nearly
 two  decades  succeeded  in  persuading
 the  Government  of  India  to  accept
 the  principle  of  arbitration  even  when
 the  Government  is.  the  employer.
 Nobody  had  been  persuaded  by  the
 logic  of  the  Government  of.  India
 that  arbitration  is  a  good  thing  to
 accept  when  the  dispute  is  between
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 [Shri  Nath  Pai]
 a  private  capitalist  and  the  workers.
 But  somehow  what  is  good  in  a  dis-
 pute  where  the  private  capitalist  is
 concerned  was  not  supposed  to  be
 good  enough  where  the  Goverment
 of  India  was  the  employer.  Shri
 Jaiprakash  Narayan  has  been  strenu-
 ously  trying  to  persuade  the  Govenrn-
 ment  .of  India  to  accept  this  principle. But  out  of  the  sacrifice  of  the  Govern-
 ment  employee  in  their  struggle  of  1960
 came  this  one  single  victory,  that  is  the

 Sccepiance
 of  the  principle  of  arbitra-

 ‘ion
 There  were  two  lesson  since  Shri

 Chavan  was  not  the  then  Home
 Minister  I  want  to  recall  them.  One
 was  that  the  strike.  exposed  the  holl-
 owness  of  the  claim  of  the  Congress,
 Party  that  it  is  trying  to  create  a
 socialist  pattern  of  society  I  wouldlike
 Shri  Chavan  to  know  that  socialism  is
 something  that  does  not  come  through
 legislation.  It  has  to  be  built  from
 the  bottom,  from  the  foundation,
 slowly  and  gradually  and  if  our
 claim  that  we  are  dedicated  to  this
 cause  is  a  serious  one  if  we  are  sincere
 about  what  we  claim  what  we  want  to
 do,  then  the  question  comes  who  are
 going  to  be  the  carpenters,  the  masons
 and  the  builders  of  the  new  edifice  of
 this  socialism?  If  you  are  serious
 about  what  you  want  to  do,  who  are
 going  to  be  your  colleagues  your  com-
 rades  in  arms,  who  are  going-to  drag
 the  chariot  of  socialism  towards  its
 goal.  Certainly  it  is  not  your  ICS
 officers  to  day.  I  have  great  regard
 for  some  of  them.  But  we  see  what
 ‘heir  loyalty  is  towards  socialism.
 They  are  running  puplic  enterprises.
 The  day  they  resign  or  they  retire  from
 that  post  they  are  joining  one  private
 company  after  another.  This  is  not
 the  kind  of  colleague  whom  1  would
 like  to  have  in  my  task  of  building
 socialism.  Basically,  if  the  goal  of
 the  nation  to  gradually  progress  to-
 words  a  welfare  society  and  then  to
 a  socialist  society  is  to  be  achieved,
 then  we  must  see  who  are  the  collea-
 gues.  I  have  no  doubt  Shri  Bhagat
 by  your  side  is  a  good  colleague.
 But  your  ultimate  colleagues  will  be
 the  two-and-a-half  million  employees
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 who  are  running  the  machinery  of
 the  Government  of  India.  If  they
 become  partners,  if  they  become  col-
 leagues  ,  if  they  get  committed  to  this
 goal,  then  only  there  is  some  hope
 for  this  country  in  reaching  its  desti-
 nation.  Everything  is  done  to  thwart
 their  wishes,  to  defeat  them,  to  de-
 mogalise  them.  Still  we  want  to  claim
 that  we  want  to  march  towards  this
 goal.

 The  third  advantage  is  something
 which  came  to  us  that  I  would  like
 my  fellow  colleagues  to  bear  in  mind.
 There  was  a  third  lesson  from  the
 strike  of  1960.  It  was  this,  that  no
 leader  of  the  Central  Government
 employees  should  forget  that  when
 Parliament  is  not  in  session  they  should
 consider  three  times  before  giving  a
 call  for  a  strike.  The  government  was
 tremendously  benefited  by  the  fact
 that  the  strike  was  during  a  time  when
 Parliament  was  in  recess.  They  could
 use  all  the  modern  apparatus  of  sup-
 pression.  45,000  government  em-
 ployees  were  suspended,  21,000  were
 arrested  and  all  the  other  apparatus
 were  turned  full-scale  against  the  em-
 ployees.  So,  we  will  have  to  take  into
 consideration  this  fact  also  that  once
 a  strike  takes  place,  we  the  leaders
 suffer  only  partially.  During  the  last
 strike  2  million  employees  suffered
 12,000  of  whom  were  without  a  job
 for  a  long  time.  That  has  also  to  be
 taken  into  consideration.

 Mr.  Chairman,  somebody  now  said
 that  politics  is  the  cause  of  the  strike.
 May  I  read  a  candid  admission  on
 the  part  of  the  then  Prime  Minister
 of  India.  1  think  it  was  Shrimati
 Taraeshwari  Sinha  who,  while  inter-
 vening  in  the  debate,  said  that  she  has
 a  little  understanding  of  these  things.
 I  must  confess  thata  little  understan-
 ding  is  a  very  dangerous  thing.  May
 I  now  read  to  her  letter?  This  is  not
 politics.  Pandit  Jawaharlal  Nehru  in
 a  confidential  letter,  a  copy  of  which
 Shri  Chavan  must  have  received  in
 his  then  capacity  as  the  Chief  Mini-
 ster  of  Maharashtra,  said  this  to  his
 colleagues  :  '

 “We  have  thus  far  not  evolved
 any  adequate  machinery  for  the
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 rapid  settlement  of  disputes  of  this
 type.  The  Government’s  way  of
 dealing  with  such  matters  is  a  lei-
 surely  way  and  it  takes  months
 and  even  years  before  we  come  to
 grips  with  the  problems.  A  pro-
 blem  which  perhaps  could  have  been
 solved  with  greater  ease  becomes
 more  difficult.  Frustration  takes  place
 and  passions  are  aroused  and  these
 lead  to  a  conflict  which  ultimately
 does  no  good  ‘to  anyone”.

 I  would  like  to  tell  my  hon.  friends
 in  the  Congress  Party  that  Pandit
 Jawaharlal  Nehru  wrote  this  after
 the  1960  strike.  Whatever  he  might
 have  said  on  the  floor  of  the  House,
 to  his  colleagues  he  was  admitting  that
 it  was  his  government’s  policy  which
 was  the  main  cause  of  the  government
 servant’s  strike  of  1960.  Then  I  would
 like  to  read  the  speech  of  another
 distinguished  member  of  the  Congress
 Party,  Shri  G.  L.  Nanda.  What  is
 the  dispute  about  ?  Shri  G.  L.  Nanda,
 participating  in  the  same  debate  says
 that  there  was  a  unanimous  recommen-
 dation  of  the  labour  conference.  What
 was  the  unanimous  recommendation
 about?  Were  the  government  em-
 ployees  asking  for  the  moon?  They
 were  asking  for  something  to  which
 the  government  was  a  party.  Shri
 G.  L.  Nanda  defended  it,  as  was
 very  eloquently  cited  by  the  mover  of
 the  Resolution  than  I  could  have
 possibly  done.  Here  he  says  :

 “While  accepting  that  the  mini-
 mum  wage  was  a  need-based  wage
 which  should  ensure  the  minimum
 human  needs  of  the  industrial  wor-
 kers,  the  following  norms  were
 accepted  as  a  guide  for  all  wage-
 fixing  authorities  including  mini-
 mum  wage  committees.”

 And  then  he  says  :
 “I  do  not  know  how  the  govern-
 ment  made  a  mistake  about  the
 calculation  as  to  the  burden  the
 tax-payer  will  have  to  carry  in
 case  the  government  wishes  to  im-
 plement  this  recommendation.”

 He  spells  out  what  is  the  minimum
 wage.  I  do  not  know  whether  आओं
 28—8  LSD/68

 Chavan’s  advisers  have  placed  before
 him  the  relevant  papers  but  I  think  it
 is  worth  going  into.  Anyhow,  I  shall
 not  take  the  time  of  the  House  on  this
 point.

 Now,  what  isthis  quarrel  about?
 I  was  submitting  earlier  that  it  took
 three  long  years  of  persuation  with
 the  Government  of  India  and  ten
 years  of  struggle  before  the  principle
 of  compulsory  arbitration  was  acce-
 pted.  Here  I  would  like  to  read

 ae
 my  other  colleageues  have

 read.

 16.34  hrs.

 [Mr.  DeEputy-SPEAKER  in  the  Chair)
 Sir,  you  were  a  witness  to  this

 debate  and  you  were  evincing  keen
 interest  in  the  emergence  and  evolu-
 tion  of  the  struggle  of  the  working
 class  in  this  country.  The  preamble
 to  the  agreement  between  the  gov-
 ernment  employees  and  the  Govern-
 ment  of  India  has  this  to  say  :

 “The  Government  of  India  have
 decided  to  establish  a  machinery
 for  joint  consultation  and  arbitra-
 tion  of  unresolved  disputes.”

 I  would  like  Shri  Chavan  to  bear  in
 mind  that  this  is  the  key-stone  of  the
 arch  of  negotiations  between  the
 government  and  its  employees,  it
 pillar,  its  base,  its  foundation.  If
 in  the  preamble  it  is  stated  what  is  the
 objective  of  this  machinery,  where
 does  the  quarrel  come?  Now,  about
 clause  13  and  clause  16,  I  think  you
 were  right  that  they  are  to  be  read  toge-
 ther.  But  what  is  the  very  purpose
 of  this  machinery?  How  was  it  born?
 How  was  it  conceived?  May  I  recall
 another  incident?  Perhaps,  he  might
 not  have  the  file  with  him.  Shri
 Jawaharlal  Nehru  in  a  letter  to  me
 dated  the  17th  of  January  written  from
 Bangalore  had  this  to  say :

 “I  agree  with  you  that  some
 kind  of  a  consultative  machinery
 will  have  to  be  evolved.” :

 Perhap  you  knew  this  thing.
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 [Shri  Nath  Pai]
 This  had  been  accepted  by  Govern-

 ment  in  1960  but  this  was  created
 only  two  years  back.  Have  we  given
 it  a  fair  trial?  At  the  first  real  oppor-
 tunity  of  the  test  for  the  Government,
 the  Government  backs  out  of  its  com-
 mitment.  I  want  Shri  Chavan  to
 ponder  calmly  and  coolly  over  the
 implications  of  the  Government  trying
 to  back  out  of  its  own  solemn  commit-
 thent.

 There  may  be  difficulties.  As  Shri
 Joshi  has  rightly  pointed  out  we
 shall  sit  down  to  consider  your  diffi-
 culties  and  find  out  some  other  method.
 ‘He  made  a  constructive  suggestion.

 Mr.  Deputy-Speaker,  the  Deputy
 Whip  of  the  Congress  cannot  go  on
 continuously  disturbing  the  procee-
 dings.  This  shuffling  across  must
 stop.  I  will  not  speak  till  it  stops.
 This  is  distracting  the  House  conti-
 nuously.  I  have  great  regard  for
 him;  he  is  a  personal  friend  of  mine;
 but  this  is  the  Lok  Sabha  going  on.
 What  is  this  continuous  shuffling  along?
 I  do  not  mean  any  personal  disrespect
 to  him.

 MR.  DEPUTY-SPEAKER:  You
 conclude  now.

 SHRI  NATH  PAI  :  We  are  talking
 something;  we  want  to  advance  some-
 thing.  It  is  a  very  serious  matter.
 We  are  confronted  with  the  prospect
 of  a  strike.  We  know  the  penalties
 our  Government  employees  have  to
 pay.  We  are  not  taking  this  decision
 lightheartedly.  With  a  heavy  heart
 wwe  reach  this  conclusion  if  we  fail
 ऊ  persuading  Shri  Chavan  and  his
 colleague.  We  still  hope  that  he
 might  rise  to  the  occasion  and  find  a
 way  out.  Nobody  is  wanting  that
 the  doors  be  closed.  We  do  not  want
 the  doors  to  remain  closed.

 As  Shri  Joshi  pointed  out  on  what
 basis?  We  are  not  demanding  some-
 thing  new.  This  is  what  you  pro-
 mised.  This  was  the  understanding.
 The  then  Home  Minister  his  worthy
 predecessor  Shri  Lal  Bahadur  Shastri
 one  day  called  some  of  us  before  the

 Demands  (M)

 recognition  of  the  Government  em-
 ployees  which  was  withdrawn  asa
 result  of  the  strike  by  way  of  punish-
 ment  was  granted  and  during  the
 negotiations  he  once  suggested  to  us,
 “I  am  prepared  to  accept  the  prin-
 ciple  of  arbitration;  will  you  not
 now.  give  up  your  right  to  strike?”
 We  reported  this  to  you.  We  said,
 “Shastriji,  do  you  feel'sure  that  al-
 ways  this  country  will  be  having
 Home  Ministers  of  your  commitment
 to  democracy?  A  time  may  come
 when  very  arrogant  type”—I  do  not
 mean  you,  please—“‘worse  people  can
 one  day  be  Home  Ministers.””  He  is
 dedicated  to  democracy...  .(Interrup-
 tion).  Please  do  not  try  to  distort
 and  mislead.  There  is  enough  mis-
 understanding  as  it  is  and  I  do  not
 want  to  add  to  it.

 We  told  him,  “The  right  to
 not  responsibility  but  when  every
 other  avenue  has  been  closed,  is  one
 of  the  pillars  of  democracy;  if  we
 surrender  it,  we  do  not  take  away
 the  right  of  the  working  class  only
 but  we  take  away  one  of  the  major
 weapons  and  shield  of  democracy
 in  India.”

 I  want  to  make  a  plea.  Now  is  not
 the  time  to  go  into  detailed  arguments.
 The  Government  is  on  the  horns  of
 a  dilemma.  If  you  accept  the  prin-
 ciple  that  the  merger  of  dearness
 allowance  is  an  arbitrable  thing,  do
 you  not  by  implication  accept  that
 basic  need-based  wage  is  also  arbi-
 trable,  because  the  two  are  so  con-
 nected  with  each  other  that  you
 cannot  separate  the  one  from  the
 ether?  I  want  to  submit  to  the  Home
 Minister,  if  you  accept  the  principle
 that  dearness  allowance  merger  ques-
 tion  is  arbitrable,  what  does  it  lead  to?
 It  leads  to  the  basic  question  of  what
 should  be  the  minimum  wage.

 There  is  a  huge  responsibility  on
 the  Government  of  India.  We  are
 today  seeing  that  the  whole  struc-
 ture  which  we  have  been  building
 gradually  for  a  fair  deal  to  labour  in
 this  country  as  one  step  towards  the
 socialistic  goal  is  crumbling  down.
 You  are  concerned  with  the  strike,



 3599
 employees  Demands  (M)

 You  were  good  enough  to  inform  us
 that  he  is  taking  an  enlightened  inte-
 rest  in  the  settlement  of  this  dispute.
 But  I  am  afraid,  if  the  Government
 of  India  does  not  realise  its  responsi-
 bility  as  the  pace-setter  of  social
 justice,  it  is  no  use  trying  to  tell  the
 capitalists  what  they  should  do.  It
 is  in  the  interest  of  the  Government
 of  India  to  create  better  living  and
 working  conditions  by  giving  better
 salary  and  other  benefits  to  the  working
 class.  Will  it  have  the  authority  to
 talk  to  the  private  capitalists  that  this
 is  the  kind  of  India  they  want  to  build
 if  the  Government  of  India  does  not
 see  its  way  to  this  kind  of  honest
 working  and  fair  deal  to  its  employees?
 I  am  afraid,  this  will  remain  a  dream
 only  in  words.

 Finally,  it  is  not  yet  too  late.  I
 completely  endorse  Shri  S.  M.  Joshi’s
 constructive  approach  to  this.  I  miss
 Shri  S.  M.  Banerjee,  but  even  Comrade
 Dange  has  said,  let  us  not  take  a
 false  prestige  idea.  Time  is  still  not
 lost.  If  all  our  appeals,  all  our
 pleasure  turned  down  by  the  Govern-
 ment  saying  that  there  is  nothing  to
 discuss,  the  responsibility  for  what
 happens  will  be  the  Government's.
 This  is  not  a  threat;  this  is  not  a
 warning,  still  it  is  a  plea  with  the
 Government  of  India  that  nothing
 is  yet  lost.  Take  a  constructive  ap-
 proach  and  see  how  you  can  meet  this
 legitimate  demand  of  the  Govern-
 ment  employees  which  you  have  ac-
 cepted  and  which  your  earlier  collea-
 gue  has  said  to  the  House  is  a  legiti-
 mate  thing  on  the  part  of  the  emplo-
 yees.

 MR.  DEPUTY-SPEAKER:  We
 have  already  exhausted  two  hours,
 the  time  allotted  for  this  debate.
 Mr.  Sequiera  and  Mr.  Banerjee  have
 to  speak.  What  I  suggest  is  that
 they  should  be  very  brief  and  finish
 in  a  few  minutes....

 SHRI  NAMBIAR:  I  want  only
 two  minutes....

 MR.  DEPUTY-SPEAKER  :  No,  no.
 Then  J  will  call  the  Home  Minister. .
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 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  B.  CHAVAN):  I
 would  like  to  intervene.  They  may
 continue  later.  We  have  some  other
 work.  We  thought  that  the  time  was
 two  hours....

 MR.  DEPUTY-SPEAKER:  The
 time-table  has  been  topsy-turvied....

 SHRI  Y.  9.  CHAVAN  :  I  do  not
 mind  their  continuing  later.  But  I
 would  like  to  intervene  now.  There  is
 no  question  of  any  reply  as  such....

 SHRI  S.  M.  BANERJEE  :  Before
 he  speaks,  I  would  like  to....

 MR.  DEPUTY-SPEAKER  :  No,  no.
 We  have  changed  the  time-table.  We
 cannot  blame  him.

 SHRI  SURENDRANATH  DWI-
 VEDY  (Kendrapara):  May  I  know
 when  we  will  be  taking  up  the  Private
 Members’  business?

 MR.  ‘DEPUTY-SPEAKER :  After.
 this.

 SHRI  NATH  PAT  :  There  is  a  very
 important  Resolution.

 SHRI  SURENDRANATH  DWI-
 VEDY :  I  want  to  know  the  time
 approximately.  I  must  have  an  idea.

 MR.  DEPUTY-SPEAKER :  About
 half  an  hour  more.  How  long  the
 Home  Minister  will  take?

 SHRI  Y.  B.  CHAVAN :  1  will  take
 15  minutes.  I  will  make  the  briefest
 possible  speech.  I  do  not  propose
 to  reply  to  every  point  that  has  been
 raised  here;  that  is  not  necessary.

 Really  speaking,  the  problem,  in
 substance,  is  a  very  important  one,
 no  doubt,  but  is  a  very  small  one  in
 content.  The  difference  is  very  small
 I  am  glad,  the  hon.  members  have
 promised  to  be  constructive  in  this
 matter.  I  hope,  they  will  be  con-
 structive.  Being  constructive  does  not
 mean  making  merely  constructive
 speeches.  The  question  is  whether
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 they  are  prepared  to  accept  a  cons-
 tructive  attitude  or  whether  they
 have  made  it  a  point  that  whatever
 they  have  said  must  be  conceded  or
 whether  they  propose  to  be  con-
 structive...  .(Interruptions).  I  am  put-
 ting  my  case.  It  is  no  use  going  to
 the  entire  background  of  the  pro-
 biem  as  some  hon.  friends  have  done.
 Some  hon.  friends  gave  a  talk  about
 socialism.  Mr.  Dange  gave  us  a
 very  interesting  discourse  on  poli-
 tical  economy....

 AN  HON.  MEMBER:  On  arbi-
 tration.

 SHRI  Y.  B.  CHAVAN:  Also  on
 political  economy.  It  was  a_  very
 interesting  discourse.  It  is  a  pleasure
 to  listen  to  him  when  he  explains
 from  his  own  point  of  view  the  eco-
 nomic  problems.

 We  also  humbly  claim  to  believe
 in  socialism.  Socialism  does  not  grow
 out  of  demands.  Socialism  grows
 out  of  the  growth  of  economy  and
 social  values  which  guide  distribution
 of  national  income.  This  is,  really

 speaking,
 the  basic  approach  of  socia-

 With  this  background,  let  us  come
 to  the  problem.  There  are  only  two

 ands  on  which,  at  the  present
 moment,  argument  is  going  on—
 one  is  about  merger  of  dearness
 allowance  and  the  other  is  the  need-
 based  minimum  wage.

 SHRI  S.  M.  JOSHI  :  Full  nev-
 tralisation  also.

 SHRIS.  M.  BANERJEE  :  There  are
 five  demands.

 SHRI  Y.  B.  CHAVAN  :  I  am  talking,
 really  speaking  of  the  two  demands  on.
 which  the  entire;controversy  is  going  on

 SHRI  S.  M.  BANERJEE:  Take
 also  those  which  you  have  rejected.

 SHRI  Y.  B.  CHAVAN:  At  the
 present  moment,  these  are  the  two
 demands.
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 SHRI  5.  M.  JOSHI:  Full  neutra-
 Jisation  is  also  very  important.

 SHRI  Y.  B.  CHAVAN :  It  may  be
 important.  I  will  give  you  a  little
 bit  of  the  history  of  this  problem.
 As  I  had  some  occasion  to  make  a
 statement  on  the  floor  of  the  House
 also...  .(/nterruptions)  both  the  groups
 discussed  the  matter  and  recorded
 their  disagreement.  On  behalf  of
 Government  :t  was  explained  to  them
 that—it  appears,  it  was  a  very  care-
 fully  worded  explanation  that  was
 given  both  these  demands  are
 non-arbitrable.

 AN  HON.  MEMBER  :  Seems  ?

 SHRI  Y.  B.  CHAVAN:  I  said,
 appears...  (Jnterruptions).  If  we  want
 to  enter  into  a  legalistic  argument,  I  am
 prepared  to  argue  the  matter,  but  I
 do  not  want  to  do  it  because  that  is
 not  the  mood  of  the  House.  I  know
 that.

 If  you  look  to  the  spirit  of  these
 Tules,  this  constitution,  the  scheme  for
 joint  consultative  machinery  and  com-
 pulsory  arbitration,  there  is  no  doubt
 that  compulsory  arbitration  1s  acce-
 pted,  but  accepted  in  a  very  limited
 way.

 Let  us  not  forget  that  ‘t  is  not  com-
 pulsory  arbitration  in  an  unconditional
 manner.  Arbitration,  if  it  has  to  be,
 really  speaking,  made  applicable,
 must  mean  something  definite.  Now
 here  is  a  protlem  which  is  being  ex-
 pected  to  be  referred  to  arbitration
 in  its  entirety,  in  its  totality:  the
 question  of  need-based  minimum  wage.
 If  at  all we  are  talking in  terms  of
 socialism,  are  we  merely  going  to
 consider  this  matter  in  isolation,  in
 relation  to  a  particular  section?  My
 hon.  friend,  Shri  Randhir  Singh,  was
 right—I  entirely  share  his  spirit—
 when  he  asked  :  when  we  talk  about
 a  need-based  minimum,  is  it  only
 for  a  particular  class  of  people  in
 India?  What  are  we  suggesting?  It
 is  only  those  who  are  very  well  orga-
 nised  and  who  can  compel  strikes
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 or  create  obstructions  in  the  working
 of  normal  civil  life of  the  country  or
 Government,  that  have  got  the  right
 to  this  ?

 SHRI  NATH  PAI:  Give  ०  all.

 SHRI  Y.  B.  CHAVAN :  If  it  is  to
 be  considered  for  the  entire  society,
 the  approach  has  to  be  different.

 SHRI  S.  A.  DANGE:  The  con-
 vention  embraces  only  the  industrial
 workers.

 SHRI  Y.  B.  CHAVAN :  When  it
 suits  him,  he  talks  in  terms  of  philo-
 sophy;  when  it  suits  him  on  other
 occasions,  he  starts  talking  in  terms
 on  conventions  in  a  particular  matter.
 It  is  an  important  matter.  I  do
 concede  that  need-based  minimum
 wage  is  a  concept  whichit  ultimately
 must  assert  itself  in  the  country.  I
 have  nodoubtabout  it.  Butthere  also,
 you  will  have  to  prepare  the  country
 for  it;  merely  preparing  Government
 and  merely  creating  a  demand  for
 that  is  not  enough.  You  will  have
 to  create  objective  conditions  in  the
 country  for  that.

 Therefore,  the  demand  for  a  need-
 based  minimum  wage  isa  national
 issue,  the  economic,  social,  political
 and  administrative  implications  of
 which  will  have  to  be  thoroughly  exa-
 mined,  worked  out  and  then  applied.
 That  is  a  matter  for  planning  as  such.

 About  this  question  of  the  demands
 as  such,  we  have  invited  those  people
 -  have  explained  this  point  already
 for  talks.  We  think,  it  appears  to
 us,  that  these  demands  are  non-arbi-
 trable.  But  even  then,  we  are  pre-
 pared  to  discuss  with  you  the  arbi-
 trability  or  non-arbitrability  of  this
 issue.  We  have  said  that.  But  that
 has  been  refused.  Is  it  a  constructive
 attitude?  May  I  ask  Shri  Nath  Pai?

 SHRI  NAMBIAR :  Arbitrability  is
 not  to  be  discussed.

 SHRI  Y.  ४.  CHAVAN:  A  thing
 which  even  the  ‘mperial  Government
 did  not  refuse,  here  the  representatives
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 of  government  employees  refused  to
 their  own  Government!  Then  they
 claim  they  are  having  a  constructive
 attitude.  Is  it  so?

 SHRI  NAMBIAR  :  Arbitrability  is
 not  to  be  discussed.  That  is  clear.

 SHRI  Y.  B.-CHAVAN  :  Not  clear.
 We  are  not  considering  the  question
 of  general  arbitrability;  we  are  consi-
 dering  here  the  question  of  arbitra-
 bility  of  a  particular  demand.

 SHRI  S.  M.  BANERJEE  :  Which  is
 arbitrable.

 SHRI  Y.  B.  CHAVAN:  He  has
 made  up  his  mind.

 SHRI  5.  M.  BANERJEE :  If  I  say
 he  is  not  Mr.  Chavan,  will  he  believe
 it?

 SHRI  S.  M.  JOSHI:  If  it  is  not
 arbitrable  according  to  him—let  us
 assume  for  argument’s  sake—what  is
 his  method  to  solve  the  problem  ?

 SHRI  Y.  B.  CHAVAN:  That  is
 why  I  say,  come  and  discuss.  Let
 us  sce  what  are  the  arguments.

 SHRI  NATH  PAI:  What  is  the
 method  ?

 SHRI  Y.  B.  CHAVAN :  It  may  be
 that  I  may  succeed  in  persuading  them
 and  still  further  convincing  them  that
 I  am  right  and  they  are  wrong  (JInter-
 ruption)  It  is  also  a  method.  Can
 we  say  itis  not?  Why  are  they  afraid
 to  sit  together?

 SHRI  5.  M.  BANERJEE :  Why  is
 he  afraid  of  arbitration?

 SHRI  Y.  B.  CHAVAN :  Why  are
 they  afraid  of  being  convinced  about
 this  matter  ?

 They  have  said  ‘No’.  Well  and
 good.  But  the  representatives  of
 INTUC  came  and  discussed.

 SHRI  S.  M.  BANERJEE:  Loyal
 dog.
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 SHRI  Y.  B.  CHAVAN  :  Wise  peo-
 ple  who  are,  really  speaking,  loyal  to
 the  nation.

 SHRI  5.  M.  BANERJEE:  If  Mr.
 Chavan  is  not  loyal  to  the  workers,
 they  will  not  be  loyal  to  him  (Jnter-
 ruptions).

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi)  :  They  have  to  be  loyal  to  the
 country,  not  to  you.

 SHRI  Y.  B.  CHAVAN  :  I  am  glad
 that  Shri  Madhok  and  Shri  Banerjee
 are  thinking  and  speaking  with  one
 voice.  1  am  glad  to  see  Madhokji
 and  Shri  Banerjee  speak  with  one
 voice  ;  it  is  a  good  thing.

 SHRI  BAL  RAJ  MADHOK:  Do
 you  not  think  that  loyalty  to  the  coun-
 try  comes  first  ?  No  question  of  any-
 body  agreeing  o1  not  agreeing.

 SHRI  Y.  B.  CHAVAN  :  I  do  not
 say  that  they  should  be  loyal  to  me  or
 to  this  Government.  But  loyalty  to
 the  nation  13  the  most  paramount
 thing.

 I  shall  sum  up  our  present  attitude.
 We  are  prepared  to  discuss  both  these
 questions  with  them.  We  have  told
 them  that  in  the  case  of  merger  of
 dearness  allowance,  it  is  a  specific
 problem  and  we  are  prepared  to  discuss
 this  matter  with  them.  When  we  are
 discussing  any  matter,  to  think  of  arbi-
 tration  is  premature.  Still,  in  case  our
 negotiations  fail,  1  do  not  rule  out
 arbitration  about  the  merger  of  dearness
 allowance.  What  more  reasonableness
 can  you  expect  of  the  Government?
 But  as  far  as  the  need  based  minimum
 wage  is  concerned,  we  aie  not  in  a
 position  to  accept  this  demand  nor  are
 we  prepared  to  accept  the  arbitrability
 of  that  problem.  I  do  not  want  any-
 body  to  be  in  any  doubt  about  it.
 I  do  not  know  whether  we  have  reached
 a  stage  in  this  country  to  accept  this
 and  leave  it  to  some  arbitrator  to
 decide  what  is  the  need  based  minimum
 wage.  The  general  concept  of  national
 minimum  wage  or  whatever  it  is
 under  examination  by  the  Labour
 Commission  at  the  present  moment.

 Central  Govt.  3606,
 employees  Demands  (M)

 st  रवि  राय  (पुरि): तो तो  इसको  भी
 नेशनल  लेबर  कमीशन  के  पास  भेज  दीजिए  |

 आओ  यशवन्तराब  चव्हाण  :  पहले का  काम

 तोपूरा  होने  दो।
 To  cut  a  long  story  short  we  have  got
 full  sympathy  for  the  Government
 employees.  Somebody  mentioned—
 and  I  accept  that  we  are  a  family.
 We  want  to  see  them  happy.  But  at
 the  same  time,  somet:mes  the  head  of
 the  family  has  to  be  alittle  firm  in
 certain.matters.  Otherwise,  the  family
 is  ruined.  So,  our  position  is  that
 we  are  prepared  to  discuss  this  question
 of  the  merge  of  the  dearnessallowance.
 In  case  nothing  comes  out  of  this
 discussion,  we  shall  leave  it  for  arbitra-
 tion.  In  the  case  of  the  need  based
 minimum  wage,  there  is  no  question  of
 any  arbitration.

 SHRI  NATH  PAI:  You  did  not
 answer  the  point  of  neutraiilation  of
 the  cost  of  living.  We  have  understood
 your  mind—not  that  we  agree.  This
 point  was  raised  by  all  of  us.  What  is
 the  constructive  attitude  of  the  Govern-
 ment  ?  That  is  not  a  tall  claim,  you
 will  agree,  that  we  get  in  1968  what  we
 were  getting  in  1947.  The  Reserve
 Bank  Review  pointed  out  last  year—
 and  we  cited  it  for  the  benefit  of  the
 Finance  Minister—that  the  real  in-
 come  of  the  industrial  worker  and  the
 Government  employee  in  the  year  1967
 was  less  by  one  percent  than  in  1947,
 Are  we  wrong  that  Government's
 policy  should  be  to  neutralise  the  increa-
 se  in  living  costs  ?  What  is  the  Govern-
 ment’s  attitude.

 SHRI  Y.  B.  CHAVAN:  If  I  am
 asked  a  question  and  an  answer  is  to
 be  given  like  this,  it  does  not  help.
 I  should  like  to  sit  with  my  advisers  and
 sit  with  his  advisers  also  and  discuss  this.
 matter.

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 I  have  moved  a  substitute  motion
 which  reads as  follows  :

 That  in  the  motion,—
 for  “calls  upon  the  Govern-

 ment  to  refer  these  de-
 mands  for  arbitration”

 30,  1968
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 substitute—

 “regrets  and  terms  this  as  a
 breach  of  faith  and  _viola-
 tion  of  accepted  principle
 of  compulsory  arbitration
 in  accordance  with  the
 Constitution  ofthe  J.C.M.
 and  therefore  calls  upon
 the  Government  to  ho-
 nour  its  commitment  and
 refer  these  demands  for
 arbitration  before  the  19th
 September,  1968  the
 day  on  which  27  lakhs  of
 Central  Government  em-
 ployees  are  going  on  a

 ,  day’s  token  strike  against
 this  injustice  om

 Sir,  I  expected  some  convincing  ans-
 wer  from  the  hon.  Minister,  Shri  Y.  B.
 Chavan,  but  he  had  no  argument.
 What  did  he  say  ?  He  said  that  the
 employees’  leaders  did  not  want  to
 discuss  it  or  they  refused  to  discuss
 it  with  the  Cabinet  Sub-Committee.
 If  you  read  the  resolution  of  the  JCM,
 which  was  very  ably  read  by  Shri
 Kanwar  Lal  Gupta,  you  will  find  that
 this  matter,  whether  it  is  salary  or
 allowance,  leave  or  hours  of  work,  is
 arbitrable.  Now,  the  question  is  whe-
 ther  the  employees’  representatives
 should  discuss  it  for  years  together.
 It  was  discussed  for  two  years  in  the
 JCM,  and  when  the  demand  was  finally
 rejected  by  the  cabinet  Sub-Committee,
 the  Chairman  from  the  Government
 side  on  the  JCM,  and  when  the  rejection
 of  the  demand  was  recorded  in  writing,
 then  it  should  have  been  referred  to
 arbitration.  But  it  has  not  been  refer-
 red  to  arbitration.  Then  the  two  issues
 that  is,  the  minimum  wage  and  the
 merger  of  dearness  allowance,  which
 were  rejected  by  the  Cabinet  Sub-Com-
 mittee,  by  the  Chairman  of  the  JCM,
 were  rejected  and  therefore,  they  should
 have  referred  it  to  arbitration.  But  it
 was  certainly  said  that  the  employees’
 Tepresentatives  should  go  and  meet  the
 Cabient  Sub-Committee  consisting  of
 the  Deputy  Prime  Minister,  the  Home
 Minister  and  the  Labour  Minister.
 What  was  to  be  discussed  there  ?
 Whether  arbitration  should  be  resorted
 to  or  not,  whether  this  question  is
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 arbitrable  or  not:  that  was  to  be  dicided,
 and  they  wanted  to  refer  this  question
 of  arbitration  to  an  arbitrator  ?  This
 is  ridiculous.  They  could  have  clearly
 told  the  employees  that  they  were  not
 in  a  position  to  agree  to  it.  I  would
 have  understood  that,  but  by  a  jugglery
 of  words  they  have  cheated  27  lakhs
 of  Government  employees  of  their
 legitimate  demand  for  arbitation.

 I  was  one  of  those  who  discussed  this
 problem  with  the  then  Home  Minister,
 Shri  Nanda  and  the  Home  Secretary,
 whether  we  should  abjure  the  right
 to  strike.  The  All-India  Defence  Em-
 ployees’  Federation,  under  the  leader-
 ship  of  Shri  S.  M.  Joshi  and  others,
 did  not  accept  the  JCM  because  we
 knew  that  in  the  JCM,  the  moment
 the  employees  go  there,  they  are  going
 to  be  cheated  by  this  Government.  We
 knew  that,  and  our  apprehensions  were
 correct.  Now,  what  remains?  He
 wants  us  to  discuss  what  ?  Whether
 this  question  is  arbitrable  or  not.  Ican
 say  here  and  now,  as  the  representative
 of  the  joint  council  of  action,  that  we
 are  not  going  to  discuss  this  issue
 unless  the  Government  decides  here
 and  now  that  these  matters  will  be
 teferred  to  arbitration.

 Why  is  he  so  afraid  of  referring  this
 matter  to  arbitration  ?  Because  the
 Government  has  a  weak  case:  the
 Government  have  done  injustice  after
 injustice  to  the  Central  Government
 employees,  and  today,  you  know  once-
 it  is  referred  to  arbitration,  naturally
 they  will  be  given  a  need-based  mini-
 mum  wage  and  they  will  have  full  mer-
 ger  of  the  dearness  allowance,  because
 this  Government,  after  20  years  of
 Congress  misrule.  have  failed  to  peg
 the  prices,  reduce  the  prices,  hold  the
 price-line.  And  today,  the  whole  of
 Government  employees  have  a  right
 case  and  they  demand  more.

 1  am  really  sorry  that  after  hearing
 Shri  Chavan’s  speech,  the  Deputy  Prime
 Minister  and  Finance  Minister  did  not
 make  any  statement  which  I  expected
 from  him.  If  Mr.  Chavan’s  reply  is
 final,  and  if  the  Prime  Minister  does  not
 think  it  proper  even  to  talk  on  this
 subject,  what  will  happen  ?  Whenever
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 we  go  to  her  in  delegation  on  deputa-
 tion,  she  smiles  ;  that  smile  has  got
 effect  on  us  only  for  two  or  three  hours.
 Not  more  than  that.  One  should  find
 out  what  is  beyond  that  laughter,  what
 is  beyond  that  smile.  There  should  be
 something  more  than  that  smile.

 So,  I  am  saying  here  and  now’  Mr.
 Chavan  may  be  the  Minister ;  they
 may  all  behave  like  Ministers,  and  they
 may  try  to  crush  us,  the  Central
 Government  employees  who  number
 27  lakhs.  But  the  Central  Government
 employees,  under  the  banner  of  the
 joint  council  of  action,  despite  fissipar-
 ous  tendencies,  fissiparous  attempts  of
 the  INTUC  who  are  the  stooges  of  this
 Government  and  who  may  do  what-
 ever  they  like,  will  strike ;  the  strike
 is  going  to  take  place  on  the  19th.
 All  the  Central  Government  employees,
 27  lakhs  of  them,  will  be  on  strike,
 despite  tear-gas,  despite  lathi  charge
 despite  the  Preventive  Detention  Act
 and  other  measures.  If  he  wants  to
 have  a  discussion,  we  will  not  discuss
 this  issue,  whether  it  is  arbitrable  or
 not.  We  are  prepared  to  discuss  at  a
 national  level.  Let  the  Prime  Minister
 call  a  meeting  of  all  the  representatives
 and  we  are  prepared  to  discuess.  But
 not  the  question  of  arbitrability.  We
 do  not  want  to  involve  ourselves  in
 this  ticklish  question  whether  it  is  arbi-
 trable  or  not.
 17  Hrs

 Mrs.  Tarakeshwari  Sinha  said,  this
 pertains  to  a  particular  grade.  Minimum
 wage  always  applies  to  those  who  are
 getting  the  minimum,  not  to  those  who
 get  the  maximum.  The  allowance  of
 the  MPs  is  going  to  be  increased  shame-
 lessly  from  Rs.  31  to  Rs.  51.  The
 allowances  of  Secretaries  and  Joint
 Secretaries  have  been  increased  by
 Rs.  250.  Ministers  can  spend  Rs.
 40,000  on  electricity,  etc.  But  they  do
 not  want  to  give  a  minimum  wage  to
 Government  employees.  They  have
 suffered  so  much  and  they  will  not
 suffer  more.  It  is  being  said  that  there
 is  politics  in  this.  The  only  politics
 in  this  is  that  the  Government  has
 cheated  27  lakh  employees  and  they  will
 definitely  go  on  strike  on  the  19th
 September.
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 SHRI  ERASMO  .DE  SEQUEIRA
 (Marmagoa)  :  Sir,  without  subscribing
 to  some  of  the  economic  theories  that
 have  been  put  forth  by  some  hon.
 colleagues  from  the  opposition  and
 calling  the  INTUC  any  names,  I  rise
 to  support  the  motion  of  Mr.  Gupta.
 This  is  a  country  with  a  large  disparity
 of  incomes.  In  these  circumstances,
 it  is  the  duty  of  this  Government  to  be
 in  the  vanguard  of  any  movement  for
 a  need-based  minimum  wage.  Ins-
 tead,  we  find  that  it  is  hiding  behind
 commas,  full  stops  and  provisos  of  a
 Scheme.  You  are  aware  that  in  this
 country  we  have  accepted  the  tripartites
 system,  in  labour  matters.  In  this
 system,  it  is  this  very  same  Govern-
 ment  which  is  the  conciliator,  and  in
 many  cases,  arbitrator,  in  those  dis-
 putes.  If  it  treats  its  own  employees  in
 this  way,  what  face  has  it  got  to  act  as
 a  conciliator  or  arbitrator?  We  have  at
 present  the  newspaper  strike.  If  they
 are  not  able  to  put  their  own  house  in
 order  and  they  are  threatened  with  a
 strike  by  27  lakh  workers,  how  are
 they  going  to  talk  to  the  newspaper
 people  ?  What  face  have  they  got  to
 say  anything  ?

 This  Government,  under  the  able
 stewardship  of  the  hon.  Home  Minister
 is  very  proficient  in  the  acquisition  of
 powers  after  powers.  It  1s  equally
 efficient  in  the  misuse,  or  overuse,
 if  you  wish  to  be  kind,  of  some  of  these
 powers  in  directions  to  its  advantage.
 But  when  it  comes  to  owning  up  its
 responsibilities,  its  proficiency  and  effi-
 ciency  dips  down  to  almost  zero.
 Mr.  Chavan  has  spoken  about  this  being
 anationalissue.  If  it  is  so,  it  has  added
 importance,and  it  must  be  faced  by  this
 Government  at  the  earliest  possible
 moment.  He  also  spoke  of  loyaltys.
 May  I  ask  him,  is  an  employee  to  be
 loyal  to  the  Government  while  the
 Government  has  no  responsibility  to-
 wards  the  employee  at  aH  4  Is  it  loyalty
 from  one  side  without  responsibility
 from  the  other?  I  submit  that  the
 Government  should  stand  up  to  its
 responsibilities  and  find  a  way  which
 is  acceptable  to  both  sides  to  settle
 this  question.  Government  should  set
 its  house  in  order  and  be  an
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 example  for  all  employers  in  this  coun-
 try,  including  those  of  agricultural
 labourers,  as  Mr.  Randhir  Singh  wants,
 and  all  of  us  want  as  well.

 SHRI  M.  L.  SONDHI  (New  Delhi)  :
 Mr.  Deputy-Speaker,  Sir,  I  will  be  very
 brief,  but  I  cannot  but  remind  the
 House  of  the  Directive  Principles  of
 State  Policy  which  provide  that  this
 State  would  secure  a  social  order  for  the
 promotion  of  the  welfare  of  the  people.
 It  also  provide  for  a  clear  directive  to
 Government  to  ensure  a  living  wage
 for  its  workers.  There  was  a  certain
 temper,  a  certain  outlook,  a  certain
 point  of  view  which  pervaded  this  coun-
 try  when  this  Constitution  was  inaugu-
 rated.  Today  we  find  a  section  of  our
 population,  perhaps  one  of  the  most
 national  minded  and  one  of  the  most
 patriotic  sections.  sbject  to  near  star-
 ving  conditions.  I  do  not  know  the
 position  in  the  whole  country  but  I
 know  about  New  Delhi.

 17-06  Hrs.

 {SHRIMATI  TARAKESHWARI  SINHA  in.  the
 Chair]

 Madan,  I  happen  to  be  here  most  of
 the  time.  There  is  a  policy  for  which
 I  cannot  use  any  other  word  but  a
 policy  of  repression.  In  this  context,
 whether  you  refer  to  article  16  of  the
 JCM  or  to  the  larger  purposes  of  the
 National  Commission  of  Labour,  we
 cannot  forget  that  in  the  Government
 today,  as  we  saw  in  Shri  Chavan  today,
 there  is  a  certain  tendency  to  cont'nue
 in  a  certain  obstinate  way  and  sup-
 pressing  at  the  same  time,  an  outlook
 which  we  thought  would  go  out  and
 in  its  place  an  outlook  of  reasonable-
 ness  would  come.  Could  anything
 be  r:ore  reasonable  than  going  to  the
 Arbitration  Board  and  asking  the
 Arbitration  Board  to  look  into  the
 financial  aspect?  We  on  this  side  of  the
 House  also  realise  that  financial  sol-
 vency  is  necessary  in  this  country.  But
 we  must  remind  the  Government,  and
 it  is  our  duty  to  .emind  them,  that  it
 must  be  a  model  employer.  Otherwise
 what  will  happen  is  that  in  this  country

 29—8  LSD/68
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 economic  policies  will  be  inevitably
 produced  भा  पा  lead  to  extravagance
 and  which  in  the  name  of  effecting
 savings  will  really  cut  at  the  point  where
 it  hurts  the  most.

 It  i,  said  here  that  all  these  are  issues
 of  a  general  nature.  It  is  asked,  are
 these  issues  arbitrable,  are  these  not  of
 a  general  nature  ?  J  would  say,  any-
 one  looking  at  this  matter  with  a  cool
 disposition,  as  was  suggested  to  us,
 would  come  to  the.  conclusion  that
 these  are  fairly  specific  issues.  As
 far  as  my  knowledge  goes,  in  this  city
 at  least,  the  class  1V  employees  above
 all  are  the  people  who  have  found  that
 they  have  been  deprived  of  any  benefit
 under  any  sort  of  national  wage  policy.
 They  have  been  oppressed  and  de-
 pressed.  Today  it  is  a  wonder  that
 there  is  any  hope  in  their  lives.

 Whether  they  are  high-sounding
 phrases  which  we  have  borrowed  from
 abroad  or  not,  we  talk  of  Whitley
 Councils.  But  we  forget  that  Britain,
 however  exploiting  it  was  outside,
 within  the  British  Isles  secured  a  certain
 standard  of  justice.  That  led  many
 of  us  in  India,  including  Gurudev
 Tagore,  to  hope  that  a  progressive
 India  and  a  progressive  Britain  could
 one  day  forget  their  differences.

 What  we  find  here  is  that  a  strike  is
 impending  on  the  19th  September,  a
 strike  which  I  can  assure  you  will  be
 successful  as  far  as  Delhi  and  New  Delhi
 are  concerned.  I  dare  say  it  would  be
 successful  in  the  whole  country  because
 there  is  a  feeling  on  the  part  of  the  peo-
 ple  that  these  issues  are  after  all  issues
 which  this  Government  can  tackle  if  they
 have  a  will.  Where  there  is  a  will  there
 isa  way.  They  are  claiming  that  they
 can  manage  the  affairs  of  500  million
 people.  This  refers  to  a  relatively  small
 section  of  the  population.

 What  is  it  that  we  are  asking  of  them
 regarding  the  need-based  minimum
 wage  ?  If  one  looks  at  it  one  will
 find  that  perhaps  it  will  add  up  to  the
 present  Rs.  135  plus  another  Rs,  65.
 However  the  Employees  have  demand-
 ed  Rs.  30  only  to  start  with  the  realisa-
 tion  of  their  demand  of  the  Need-
 Based  Minimum  wage.  Give  this
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 [Shri  M.  L.  Sondhi]
 Rs.  30  immediately.  Give  something
 to  start  with.  Let  there  a  momen-
 tum.  This,  I  submit,  can  only  be  done
 if  you  accept  this  principle  of  arbi-
 tration.  I  can  go  to  various  sources
 of  information.  I  can  refer  you  to
 the  Nutrition  Advisory  Committee.
 It  has  provided  certain  norms.  Find
 out  what  you  are  giving  to  your  own

 ‘employees.  Then  you  expect  from
 them  a  certain  efficiency.  You  can
 look  at  the  15th  Labour  Conference.
 Find  out  whether  or  not  a  sum  of
 Rs.  125  was  mentioned.  What  does
 that  Rs.  125  mean  today  ?  Finally,
 I  would  say  that  if  you  look  at  the
 general  concept  of  productivity,  of
 economic  advance,  we  were  given
 some  statistics  the  other  day  in  our
 parliamentary  papers.  What  is  the
 increase  in  national  income  ?  What
 does  this  mean  ?  Though  we  cannot
 convert  them  to  a  specific  situation,
 we  find  among  the  Treasury  Benches
 a  tendency  to  run  away  from  challenges.
 There  was  a  time  when  the  Ministers
 themselves  were  bold  enough  to  face
 a  resolution.  People  brought  up  in  a
 revolutionary  context,  who  have  shout-
 ed  Bande  Mataram,  to  day  we  find  that
 whenever  there  is  the  slightest  diffe-
 rence  of  opinion,  the  conclusion  drawn
 is  procrastination,  the  conclusion
 drawn  is  “let  us  leave  these  matters  oo
 or  “let  the  sleeping  dogs  lie”  ;  these
 are  the  mottos.  I  submit  that  in  this
 case  when  it  is  conceded  that  wages  are
 exceptionally  low,  when  it  is  conceded
 that  this  subject  of  minimum  wage  has
 been  raised  in  the  world  councils—
 may  I  remind  you  that  from  1927
 onwards  it  was  discussed  in  the  Inter-
 national  Labour  Organisation—what
 we  have  to  find  out  is,  what  is  the  imme-
 diate  utility  of  this  rather  obstructive
 attitude  ?  We  know  that  repression
 cannot  succeed.  I  dare  say  the  Soviets
 have  undertaken  repression  in  Czechos-
 lovakia,  and  this  matter  will  come  before
 the  House.  People  can  9८  led
 astray.  But  wisdom  lies  in  anticipating
 a  situation.  Let  not  the  19th  find  us
 in  a  situation  where  we  have  to  present
 a  spectacle  to  the  world  that  we  stop
 working  in  our  offices  and  that  we
 cause  a  lot  of  discomfort  to  those  who
 find  it  necessary  to  transact  public
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 business.  As  Gandhiji  used  to  say,
 there  is  a  limit  to  human  patience.
 It  was  Gandhiji  who  taught  us  that
 there  is  virtue  in  divine  discontent.
 So,  let  us  not  blame  anyone.  Rather,
 let  us  find  out  how  we  can  use  modern
 technology,  modern  methods  of  ar-
 ranging  our  sorts  of  affairs,  I  refer  to
 the  speech  of  Shri  Saigal.  I  like  an
 approach  of  that  nature.  .Let  us  think
 of  better  norms  of  working  in  our
 offices.

 But  I  submit  to  the  Home  Minister
 that  he  is  instilling  fear  and  fear  never
 leads  to  success.  It  is  a  certain  creative
 outlook  that  is  needed,  a  certain  pur-
 posive  outlook  and  that  is  what  a  dis-
 cussion  of  this  type  should  lead  us  to.
 The  Government  employees  do  not
 want  to  go  on  strike,  but  you  are
 compelling  them  to  8००  strike.
 This  is  the  attitude  which  is
 reflected  more  by  the  bureaucratic
 administration  tather  than  the
 Directive  Principles  of  State  Policy.
 That  is  the  difficulty.  Because,  bureau-
 cracy  has,  as  Max  Weber  pointed  out,
 its  own  functions.  Therefore,  the  pur-
 pose  of  political  judgment,  political
 analysis  and  synthesis  of  different
 outlooks  which  we  create  in  this  great
 forum  of  the  Indian  people  is  to  present
 opportunities  for  fresh  thinking  and
 concrete  resolution  of  something  which
 we  must  adopt  in  our  own  society  as
 well  as  in  international  society.  May  I,
 therefore,  commend  through  you,  Sir,
 to  the  Home  Minister  the  need  to  take
 a  fresh  look  at  the  subject  and  to  realise
 that  power  does  not  consist  of  oppres-
 sion,  the  modern  concept  of  power  is
 to  communicate  new  ideas,  new  con-
 cepts  and  win  allegiance  to  a  new  sche-
 me  of  things  which  is  unfolding  itself.

 MR.  CHAIRMAN  :  Shri  Kanwar
 Lal  Gupta.

 SHRI  NAMBIAR  (Tiruchirappalli)  :
 Madam,  I  want  only  two  minutes
 which  was  half  promised  to  be.

 MR.  CHAIRMAN :  All  right.
 SHRI  NAMBIAR  :  Madam  Chair-

 man,  I  was  very  much  perturbed  to  hear
 the  speech  of  the  hon.  Home  Minister
 where  he  said  that  the  question  of  arbi-
 trability  is  not  at  all  there  and  that  on
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 [Shri  Nambiar]
 his  side  he  had  decided  that  this  is  not
 goingto  be  referred  to  the  arbitrator.
 But,  between  that  opinion  of  his  and
 the  strike  that  is  going  to  take  place  on
 the  19th  September  there  is  a  very
 big  gulf.  That  gulf,  if  it  is  not  bridged, it  will  not  end  by  a  one-day  strike  on
 the  19th  of  September.  That  one-day
 strike  on  the  19th  is  a  token  one  to
 bring  home  the  point.

 Arbitration  on  the  need-based  mini-
 mum  wage,  merger  of  dearness  allow-
 ance  with  salary,  compulsory  retirement
 at  the  age  of  50  or  after  25  years  of  ser-
 vice,  computerisation  and  consequent
 retrenchment,  if  these  questions  are  not
 discussed  and  understanding  reached
 before  the  19th  September  there  will  be
 a  token  strike  on  the  19th  September,
 to  be  followed  by  an  indefinite  strike
 by  all  the  government  employees  on  a
 date  which  is  yet  to  be  decided,  which
 will  lead  to  a  very  serious  situation.

 Let  us  not  think  that  it  is  a  one-day
 strike  on  the  19th  September ;  alone,
 whether  it  happens  or  not,  it  does  not
 end  with  that.  It  is  a  very  serious
 thing.  Anyhow,  the  Government  of
 India  will  have  to  consider  the  issue  in
 all  its  seriousness  and  will  have  to  tackle
 it.  They  cannot  get  away  with  it.
 The  Central  Government  employees
 are  well  organised  and  strengthened.
 They  are  very  strong  because  of  the
 reasonableness  of  their  demand.  There-
 fore  the  Government  cannot  escape  it
 and  this  House  cannot  ignore  it.  Ifa
 remedy  is  to  be  found,  he  must  have
 a  second  thought  before  it  is  too  late.
 That  is  my  appeal  to  him  and  I  think
 he  will  be  wise  enough  to  respond  to  the
 appeal  and  the  desire  of  the  Members
 of  this  House.

 को  सब  तरफ़  से  समर्थन
 मिला  है।  इस  सदन  की  केवल  एक
 माननीय  सदस्या,  श्रीमती  तारकेश्वरी
 सिन्हा  ने  इस  को  पोलिटिकल  गेम  कहा
 है।  मैंने  तो  बहुत  नेकनीयती से  इस
 प्रस्ताव  को  इस  सदन  के  सामने  रखा
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 था।  माननीय  सदस्या  ने  मेरे  प्रस्ताव
 को  पोलिटिकल  गेम  कहा  है,  लेकिन

 मुझे  इस  बात  की  खुशी  है  कि  उन्होंने
 मेरे  बारे  में  कहा  तो  सही।  मैं  भी  आप
 की  आज्ञा  से  एक  शेर  पढ़ता  हूं:

 वह  गुस्से  से  देखें मगर  देखते  तो  हैैं,
 मैं  खार  हूं,  हूं  तो  किसी  की  निगाह  में।

 नेजे  सी०  एम०  की  जो  स्कीम  बनाई है,

 आरबिट्रेशन  में  न  भेजा जाये  तो

 सरकार  की  तरफ़  से  कहा  गया  था  कि
 हमारा  केस  मज़बूत  है,  हम  आरबिट्रेशन
 से  क्यों  भागें।  उसी  तरह  अगर  इस
 मामले  में  भी  सरकार  का  केस  मज़बूत
 है,  तो  उसे  आरबिटरेशन से  क्यों  भागना
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 अगर  आरबिट्रेशन  का  वरडिक्ट

 सरकार  के  खिलाफ़  जाता  है,  तो  उस  के
 बारे  में  भी  जे०  सी०  एम०  स्कीम  में  प्रोविजन
 है।  उस  की  धारा  21  में  कहा  गया

 *  Subject  to  the  overriding  autho-
 rity  of  Parliament  recommendations
 of  the  Board  of  Arbitration  will  be
 binding  on  both  sides.  If  for  rea-
 sons,  to  be  recorded  in  writing,  the
 Central  Government  is  of  the  opinion
 that  all  or  any  of  the  recommenda-
 tions  of  the  Board  of  Arbitration
 should,  on  grounds  affecting  national
 economy,  social  justice,  be  modified,
 the  Central  Government  shall,  as
 soon  as  may  be,  lay  before  each
 House  of  Parliament  the  report  of  the
 Board  containing  such  recommenda-
 tions  together  with  the  modification
 proposed  and  the  reasons  therefor
 and  thereupon  Parliament  will  make
 such  modifications  in  the  recom-
 mendations  as  it  may  deem  fit.
 Modifications  may  extend  to  the
 rejection  of  recommendations.”

 इस  का  मतलब  यह  है  कि  अगर
 यह  सवाल  सीधे  तरिके  से  आता  2,
 आबिट्रेशन  को  भेजते  हैं  और  आबिट्रेशन
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 मुँ

 33.3

 ञ  ञ  अ  अ  तरह  ईश्वर  हिस्ट्री
 3  4  5
 इस  समय  तो  आपने  इस
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 माहवार  है  और  सरकार  में  केवल  135

 रु.  माहवार  मिलता  है--यानी सरकार
 में  मिनिमम  वेजज़  सब  से  कम  है।

 मैं  और  अधिक  न  कहते  हुए  सदन  से
 प्रार्थना  करूगा  कि  यह  किसी  पार्टी  का

 अप

 ह  4

 35 द  न
 ्  3  द

 MR.  CHAIRMAN :  There  dre’  two
 amendments  to  the  Motion.

 Is  Mr.  Dange  pressing  his  amend-
 ment  ?

 Division  No.  227]

 SHRI  S.  A.  DANGE  :  Yes.
 MR.  CHAIRMAN :  1  now  put

 Mr.  Dange’s  amendment  to  the  vote  of
 the  House.

 Amendment  No.  1  was  put  and  negatived
 MR.  CHAIRMAN  ::  Is  Mr.  Baner-

 jee  pressing  his  amendment  ?
 SHRI  S.  M.  BANERJEE:  Yes.

 Only  voice  vote.

 MR.  CHAIRMAN:  I  now  put  Mr.
 Banerjee’s  amendment  to  the  vote
 of  the  House.

 Amendment  No.  2  was  put  and  negatived

 MR.  CHAIRMAN :  I  now  put  the
 main  Motion,  the  Motion  of  Shri  Kan-
 war  Lal  Gupta,  to  the  vote  of  the  House.

 The  question  is  :

 “That  this  House  expresses  its
 concern  at  the  refusal  of  the  Govern-
 ment  to  refer  the  demands  of  the
 Central  Government  employees  re-
 garding  need-based  minimum  wage
 and  merger  of  dearness  allowance
 with  pay  for  arbitration  and  calls
 upon  the  Government  to  refer  these
 demands  for  arbitration.”

 (MR.  DEPUTY-SPBAKER
 in  the  Chair]  The
 Lok  Sabha  divided  :

 AYES

 Amat,  Shri  D.
 Ayarwal,  Shri  Ram  Singh
 Badrudduia,  Shyi
 Banarje  ,  Shree  S.  M.
 Basu,  Shri  Jyotirmoy
 Bharti,  Shri  Maharaj  Singh
 Chandra  Shekhar  Singh,  Shri
 Chavan,  Shri  D.  हे.
 Chauhan,  Shri  Bharat  Singh
 Dance,  Shri  S.  A.
 Dar,  Shri  Avdul  Ghani
 Deo,  Shri  P.  K.
 Dwiv  dy,  Shri  Surendranath

 Esthose,  Shri  P.  P.

 {17.25  urs.

 Gopalan,  Shri  P.
 Gowd,  Shri  Gadilingana
 Gowder,  Shri  Nanja
 Guha,  Shri  Samar
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kanwarlal
 Jha,  Shri  Shiva  Bhandra
 Joshi,  Shri  Jagannath  Rao
 Joshi,  Shri  S.  M.
 Kalita,  Shri  Dhircswar
 Khan,  Shri  Ghyayoor  Ali
 Khan,  Shri  Zulfiquar  Ali
 Kikar  Sing,  Shri
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 Kundu,  Shri  S.
 Madhukar,  Shri  K.  व.
 Majhi,  Shri  M.
 Mangalathumadam,  Shri
 Meena,  Shri  Meetha  Lal
 Meghachandra,  Shri  M.
 Menon,  Shri  Vishwanatha
 Misra,  Shri  Shrinibas
 Modak  B.  K.
 Mohammad  Ismail,  Shri
 Mohan  Swarup,  Shri
 Molahu  Prasad,  Shri
 Muhummad  Ismail,  Shri  M.
 Mukerjee,  Shri  H.  N.
 Naik,  Shri  G.  C.
 Nair,  Shri  Vasudevan
 Nambiar,  Shri
 Nath  Pai,  Shri
 Nayanar,  Shri  E.  K.
 Nihal  Singh,  Shri
 Pandy,  Shri  Sarjoo
 Patil,  Shri  N.  R.
 *Pyamanik,  Shri  J.  N.
 Rai,  Shri  Jharkhande
 Ramani,  Shri  K.
 Ranga,  Shri

 Agadi,  Shri  S.  A.
 Ahirwar,  Shri  Nathu  Ram
 Aga,  Shri  Ahmad
 Ahmed,  Shri  F.  A.
 Azad,  Shri  Bhagwatjha
 Barua,  Shri  Bedabrata
 Barupal,  Shri  P.  L.
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri  S.C.
 Bhagat,  Shri  B.  R.
 Bhagavati,  Shri
 Bhandare,  Shri  R.  D.
 Bhargava,  Shri  B.  N.
 Birva,  Shri  Kolai
 Bohra,  Shri  Onkarlal

 Ranjit  Singh,  Shri
 Rao,  Shri  V.  Narasimha
 Ray,  Shri  Rabi
 Reddy,  Shri  Eswara
 Reddy,  Shri  M.  व.
 Sait,  Shri  Ebrahim  Sulaiman
 Sambaadhan,  Shri  S.  K.
 Sambhali,  Shri  Ishaq
 Sen,  Shri  Deven
 Sequeira,  Shri  Erasmo  De
 Sharda  Nand,  Shri
 Sharma,  Shri  Narain  Swarup
 Shastri,  Shri  Prakash  Vir
 Shastri,  Shri  Ramavtar
 Shastri,  Shri  Sheopujan
 Shastri,  Shri  Shri  Shiv  Kumar
 Singh,  Shri  J.  B.
 Somani,  Shri  N.  K.
 Sondhi  Shri  M.  L.
 Subbiavelu,  Shri
 Suraj-Bhan,  Shri
 Thakur,  Shri  Gunanand
 Umanath,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Viswambharan,  Shri  P.
 Viswanatham,  Shri  Tenneti

 NOES
 Buta  Singh,  Shri

 Chanda,  Shri  Anil  K.

 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Y.  B.

 Choudhary,  Shri  Valmiki

 Dass,  Shri  C.

 Desai,  Shri  Morarji
 Deshmuhk,  Shri  B.  D.

 Deshmuhk,  Shri  K.  G.

 Deshmuhk,  Shri  Shivajirao  S.
 Dhuleshwar  Meena,  Shri

 Dixit,  Shri  G.  C.

 Dwivedi,  Shri  Nageswar

 ©Wrongly  voted  for  ‘AYES’
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 Gajaraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indra
 Ganpat  Sahai,  Shri
 Gavit,  Shri  Tukuram
 Ghosh,  Shri  Bimalakanti
 Gupta,  Shri  Lakhan  Lal
 Hazarika,  Shri  J.  N.
 Heerji  Bhai,  Shri
 Himatsingka,  Shri
 Jadhav,  Shri  Tulasidas
 Jadhav,  Shri  V.  N.
 Jagajiwan  Ram,  Shri
 Jumir,  Shri  S.  C.
 Kambk,  Shri
 Karan  Singh,  Shri  DR.
 Kasture,  Shri  A.  S.
 Katham,  Shri  B.  N.
 Kedaria,  Shri  C.  M.
 Kinder  Lal,  Shri
 Kotaki,  Shri  Liladhar
 Bushok  Bakula,  Shri
 Laskar,  Shri  N.  R.
 Mahadeva  Prasad,  DR.
 Maharaj  Singh,  Shri
 Mahida,  Shri  Narendra  Singh
 Malhotra,  Shri  Inder  J.
 Mandal,  DR.  P.
 Marandi,  Shri
 Master  Shri  Bhoela  Nath
 Masuria  Din,  Shri
 Metha  Shri  Asoka
 Metha,  Shri  P.  M.
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mohammad  Yusuf,  Shri
 Mohinder  Kaur,  Shrimati
 Mrityunjay  Prasad,  Shri
 Mukerjee,  Shrimati  Sharda
 Naghnoor,  Shri  M.  N.
 Naidu,  Shri  Chengalraya
 Oraon,  Shri  Kartik
 Pahadia,  Shri  Jagannath
 Pandey  Shri  K.  N.
 Pandey,  Shri  Vishwa  Nath

 Pant,  Shri  K.  C
 Paokai  Haokip,  Shri
 Parmar,  Shri  Bhaljibhai
 Patrap  Singh,  Shri
 Parthasarathi,  Shri
 Patel,  आएं  Manubhai
 Patel,  Shri  N.  N.
 Patil,  Shri  C.  A.
 Patil,  Shri  5.  0.
 Patil,  Shri  T.  A.
 Poonacha,  Shri  C.  M.
 Pradhani,  Shri  K.
 Prasad,  Shri  Y.  A.
 Qureshi,  Shri  Mohd.  Shaffi
 Radhabai,  Shrimati  B.
 Raju,  Shri  D.  B.
 Ran,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Subhig  Singh,  DR.
 Ram  Swarup,  Shri
 Ramshekhar  Prasad,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Thirumala
 Rao,  Shri  J.  Ramapathi
 Raut,  Shri  Bhola
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy,  Shrimati  Uma
 Sadhu  Ram,  Shri
 Sambasivam,  Shri
 Sankata  Prasad,  DR.
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Sayyad  Ali,  Shri
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 Shah,  Shrimati  Jayaben
 Shambhu  Nath,  Shri
 Shankaranand,  Shri
 Sharma,  Shri  M.  रि.
 Shashi  Ranjan,  Shri
 Shastri.  Shri  B.  १४.
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 Shastri,  Shri  Ramanand
 Sheth,  Shri  प.  M.
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  S.  N.
 Siddayya,  Shri
 Siddeshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Sinha,  Shri  Mudrika
 Sinha,  Shrimati  Tarkeshwari
 Sonar,  DR.  A.  G.
 Suder  Lal,  Shri
 Supakar,  Shri  Sradhakar
 Surendra  Pal  Singh,  Shri
 Sursingh,  Shri
 Swaran  Singh,  Shri
 Tamaskar,  Shri

 MR.  DEPUTY-SPAKER :  The
 result*  of  the  Division  is  :  Ayes  :78;
 Noes  :  140.

 The  motion  was  negatived.

 17.28  brs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTY-SIXTH  AND  THIRTY-SEVENTH
 REPORTS

 SHRI  BHALJIBHAI  PARMAR
 (Dohad)  :  I  beg  to  move  :

 “That  this  House  do  agree  with
 the  Thirty-sixth  and  Thirty-seventh
 Reports  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolu-
 tions  presented  to  the  House  on
 the  215  and  28th  August  1968,  res-
 pectively”’

 AUGUST  30,  1968  Movement  in
 Czechoslovkia  (Res)
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 Tarodekar,  Shri  V.  B.
 Tiwari,  Shri  0.  N.
 Tula  Ram,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Prem  Chand
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra

 MR.  DEPUTY-SPEAKER:  The
 question  is  :

 “That  this  House  do  agree  with
 the  Thirty-sixth  and  Thirty-seventh
 Reports  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolu-
 tions  presented  to  the  House  on
 the  215  and  28th  August  1968,
 respectively”’.

 The  motion  was  adopted

 17.29  hrs.

 RESOLUTION  RE:  MOVEMENT
 IN  CZECHOSLOVAKIA—Contd

 MR.  DEPUTY-SPEAKER  :  Further
 discussion  of  the  following  Resolution
 moved  by  आओं  Surendranath
 Dwivedy  on  the  14th  August  1968  :

 “This  House  hails  the  brave
 people  of  Czechoslovakia  in  their
 bid  to  liberalise  and  democratic,
 the  political  life  of  their  country,
 reiterates  its  faith  in  the  policy  of
 non-involvement  and  non-inter-
 ference  in  the  internal  affairs  of  any
 country  and  appeals  to  all  freedom
 loving  countries  to  extend  their
 support  and  sympathy  to  the  move-
 ment  in  Czechoslovakia’,

 along  with  amendment  moved.

 *The  following  Members  also  recorded  their  votes :
 AYES:  Sarvashri  Gulam

 Dr.  Ranensen

 NOES  :

 Mchammad_  Bakshi,  K.  P.  Singh  Deo  and

 Sarvashtri  J.  N.  Pramanik,  0.  Venkataswamy  and  A.  S.  Saigal.


